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[Dr. Debi Prosad Pal] 

ers of the company. Therefore. I request the 
Government to 9",e adequate financial as-
sistance for revival of the company. 

• . u')~ 
~ "\'.1. _,. ---, J\. ! !,. 
14.55 hrs. \)A:',.)- \ I 

PRASAR BHARATI (BROADCASTING 
CORPORATION qF INDIA) BIL~

.,.... (Ov- ",' (j 

[English] 

MR. DEPUTY-SPEAKER: Now we take 
up Prasar Bharatl (Broadcasting Corpora-
tion of India) Bill for consideration motion for 
which was moved on 21 August, 1990 

Mr A.N S:ngh Dec to continue h:s 
speech. 

{ Trans/ation] 

SHRIMATI J. JAMUNA (Rajahm undry): 
Mr. Deputy Speaker, Sir are you postponing 
the diScussIon on Atrocities on women? 

[English] 

Many ladles are in the list. 

MR. DEPUTY-SPEAKER: They will 
discuss with each other and we will see later. 
Mr. A.N. Singh Deo. 

·\./~RI A..N SINGH D§Q (Aska): Sir, 
Broadcasting was brought to India some-
where around 20a and '30s. Since then, the 
then Govern m el')t kept the broadcasting 
under its control and it became a regular part 
of the Government. Even after independ-
ence, you will see that the pattern that was 
set by the British Government was followed 
by the Congress Government and up-till 
now, the electronic media, i.e. the All India 
Radio and the television, was completely 
under the control of Government. Naturally it 
was the Government which utilised this media 
for its own purpose. It is well known that 

some time ago for AIR, we used to say 'All 
Indira Radio'. Naturally when our friends on 
the oppos ite side, Cong ress Party, talk about 
giving autonomy to the electronic media, 
they are confused over the whole issue. With 
the result, one Member criticised the Bil! and 
said that there is no autonomy in the Prasar 
Bharati Bill while another Member clearly 
said that their Party does not believe II"' 
autonomy and they want to keep the media 
under the Government control. 

I would refer to the speech of my hon. 
friend Shri Krishna Kumar and quote: 

"This Bill goes beyond the genuine 
requirements of functional autonomy 
and takes this Powerful medias out-
side the influence and control of not 
only the political executive." 

So, his whole argument is ihat this media 
must be kept under the political executive. 
that is the Government, so that the Govern-
ment Cdn utilise this media for its own pUblic-
ity for aggrand!sement of individual function-
aries and their policies and programme.s He 
also says: 

"Congress Party is only for the func-
tional autonomy and not for divesting 
the electronic media totaily of the di-
rection and control of Parliament and 
the executive." 

Sir, In the name of Parliament, many 
Members have said that Parltament should 
have the control over it. But as our friend and 
senior Member Advaniji has said yesterday 
that the control of parliament also means the 
control of the majority party in Parliament, 
that is the Governrnent. So, indirectly they 
are saying that this media should not go out 
of the control of the Government and also 
Parliament. 

Sir, another friend Mr. Vasant Sathe 
has said that every Party before the elec-
tions mentioned in their manifesto that au-
tonomy should be given to the broadcasting 
media, the electronic media and, therefore, 
they are supponing this view. 
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15.00 hrs. 

But on the other hand, he says that 
there IS no autonomy In this Bill Nowaccord-
Ing to his definition autonomy means au-
tonomous government He says that there IS 
no difference about giving autonomy to the 
Doordarshan and Radio, but the autonomy 
means the power or the nght of sqlf-Govern-
ment Now we have yet to learn that auton-
omy of a particular self-governement can be 
said about the broadcasting medIa The 
broadcasting media has no self-government 
Probably Mr Sathe WIll the say that the 
autonomy of the state IS not complete be-
cause of lAS cadre does not have a repre-
sentation In the Cabinet Because 30,000 
officers have no representation or they are 
not kept Incharge of the management-the 
MD IS Ignored, the directors are Ignored-so 
If IS net autonomy So we are stili to learn 
autonomy from Mr State According to him 
any corporation whIch does not gIve repre-
sentation or does not gIven management to 
the directors or offiCials It has not autonomy 

Another pOInt was being made by some 
of my fnends from thiS SIde also that the 
works Should also have patlclpatlon In It The 
poltcy of the NatIonal Front Government IS to 
have partiCipatIon of the workers In Industry 
You cannot say that Doordarshan or Prashar 
Sharatl or the corporation which we are 
gOing to create IS an Industry It IS an agency 
which has come about for a speCific pur-
pose, to take overthe power of the electronic 
media from the Government because It has 
used It very badly 1'1 the past, and create and 
autonomous body so that medIa WIll be free 
We cannot have a completely free media like 
the press As we know, throughout the world, 
th,s electronic medIa has gaIned Importance 
Every country has ItS now pattern of manag-
Ing the broadcasting media One extreme IS 
In America where the medIa 1<> completely 
free It IS In the prtvate hands Then we come 
tothe other extreme I e the communist coun-
tries where the media IS completely under 
the control of the Government So we are 
somewhere In the middle where we cannot 
completely gIve the broadcastmg medIa to 
private enterpnse nor do we want It to be 

controlled fully by the Government 

It was pOinted out by one se'110r Mem-
ber yesterday that It was the Congress poliCY 
which wanted to hand over the whole medIa 
to the private enterprise But unfortunately, 
wh~n thiS Idea was frustrated by the present 
Government they are coming Wit double 
talks One peson says that we should not 
create thiS agency Another person says that 
IS not a proper autonomy 

I want to POint out another pOint that IS 
made by our friend Shrr Vasant Sathe He 
said that the media would be In a worst 
POSItion because of not only thiS amount 
would go out of Government's hands, but 
those people Will also become slaves of 
capitalists These capitalists Will control the 
whole system Now, thIS IS a peculiar argu-
ment' At one pOInt they say we should make 
It a free media, as In America, give It to 
private hands, namely, capitalists Now, thIS 
amounts to crrtlclsmg themselves So, we 
can understand the dIlemma of our fnends, 
who are like what you say between the deVil 
and the deep sea When they say they 
welcome thiS Broadcasting CorporatIon or 
thiS Prasar Bharatl, thiS WIll go against their 
very aim because they had not done It for so 
maf'Y years Now, they want to take a credit 
that It IS In theIr election manIfesto If 11 IS In 
their election manifesto, J want to ask them 
there were so many electIon mantfestos 
earher Had they Included thiS media should 
be take out of the Government control and 
entrusted to an agency like Prasar Bharatl 
What were they dOIng for the last 20-30 
years Why did they not take It out of the 
hands of the Government Because It IS well 
known that the media which was, as was 
planned, was only for the skew of the propa-
ganda and the party In power Therefore, It IS 
the commItment of the NatIonal Front Gov-
ernment that thiS BIll should be brought and 
the electronic media should be taken out of 
the control of the Government 

Now, they have saId the Prasar Bharatl 
which IS gOing to be created, It Will not do the 
nec.essary th,s which IS necessary for a 
broadcasting media under the constItutIon 
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But, I would draw your attention to Section 
12 of the act which says: 

(2) The Corporation shall, in the dis-
charge of its functions, be guided 
by the following objectives, 
namely:-

(a) upholding the unity and integrity 
of the country and the demo-
cratic and social values enshrined 
in the Constitution; 

I think this is sufficient. Not only that you 
further read. There are so many conditions, 
how the Prasar Bharati will be bound by this 
statue. They have to do these functions. 
They have to look to women's welfare, they 
have to look to the welfare of the backward 
sections. They have to look to the welfare of 
the Scheduled castes and Scheduled Tribes. 
They have to look promoting sports. They 
have to looK to promoting social justice and 
combat social exploitation. All the principles 
we followed in our Constitution-fundamen-
tal rights and fundamental duties-they have 
been entrusted to this Prasar Bharati. So, 
how can you say that Prasar Bharati would 
go out of the Constitutions, to negate the 
Constitution. I think what they fear is, that is 
that the Prasar Sharati will go into criticising 
the functions of the Executive and the Gov-
ernment which they do not like. He sa..u the 
Chanman must be an experienced adminis-
trator having experience in Management, 
the broadcasting, education and such other 
fields. He says this is too much for a person 
to have, so you cannot find a person like that. 
Then he says the finance provision is that 
there will be a peson of having knowledge of 
practical experience in respect of financial 
matters and the Government. Now, he says 
you cannot find a person. In a vast country 
like India when we can get administrators, 
parliamentarians of experience, Prime Min-
ister and Ministers of experience who can 
hold their own against any other similar 
functionaries in tho::. Norld, why cannot we 
have these functionaries. Probably what our 
friends, on the other side mean is that Gov-

ernors should have the sort of experience 
which was there when the Congress was in 
power. In my view, probably they would have 
welcomed such persons who have eminence 
in expressing loyalty to the leadership. Ac-
cording to their version, they must be loyal to 
the leader. The Executive Governor should 
have experience in sycophancy, should be 
able to browbeat the media, should be an 
expert in forging documents, and should be 
an expert in giving disinformation. The 
Governor in charge of Finance should be 
able to settle deals like Bofors, etc. There-
fore, I would say that Prasar Bharati is a 
commitment of r.ot only the Janata Dal as 
such but of the Janta Party and of all those 
who are sitting on this side. It has been a 
commitment for several years. . 

I have brought an amendment and 
would like to say a few words on that. I agree 
with many Members how have said that the 
Parliament at least should have a say in the 
scheme of things. Tehrefore, I have brought 
an amendment where I have said that the 
members of the committee to advise the 
President to select the Board of Governors 
should have Members from Lok Sabha and 
Rajya Sabha. I would also agree and en-
dorse the view of many Members that there 
should be a body of Parliament, like other 
Committees, such as, Public Undertakings 
Committee, at least to oversee the function-
ing of the Prasar Bharati. I come to learn that 
our senior Member, Shri Advaniji has brought 
an amendment, which may be accepted by 
the Government ... (Interruptions). 

PROF. N.G. RANGA (Guntur): They 
have agreed to it. Is not it? 

SHRI A.N. SINGH DEO: I do not know 
that. The Minister will say. But I would en-
dorse this view. 

The second thing is that there is one 
aspect in Prasar Bharati which should not be 
forgotten, and that is the aspect that India is 
a federal country; it is not a unitary country. 
So, in a federal country, the media also must 
be decentralised. Unfortunately, what is 
happening is, the proposed Broadcasting 
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CorporatIOn or Prasar Bharatl IS completely 
a centralised organisation We may not have 
a fully decentrallsed media In fact, there 
was a demand-If I remember correctly, our 
ex-Chief MInister, Mr Hegde had made that 
demand-that the second channel should 
be entrusted to the States Well, we may not 
go Into that POint, but at least we should be 
entrusted to the states Well, we may not go 
Into that pOint but at least we should see that 
tbe Regional BroadcastIng Centres the 
Regional Doordarshan should have a sepa-
rate council which should have the power to 
go Into all the matters that are entrusted to 
the Central Council Otherwise what Will 
happen IS we Will have only the centralised 
Broadcasting Corporation where the whole 
of the country has to listen to what IS broad-
cast from here 

Some time back I was In Calcutta and I 
Visited the zoo there Tl1ere IS a peculiar 
animal tnere which I found IS cross between 
a tiger and a lion Tl1ey call It 'tllon The 
morning Doordars'1an programme IS some-
thing lIKe that In the morning programme, 
one sentence IS spOKen In Hindi and the next 
sentence IS spoken In English So, neither 
the person who knows Hindi able to under-
stand the wnole programme, nor the person 
who knows English I do not know the who 
has Introduced thiS cross between English 
and Hindi I Will call It 'Hrnghsh Why IS thiS 
half Hindi and "alf English? So, we should 
bring In proper supervision over th IS agency 
so that the regional languages are given a 
proper place 

With these words, I support thiS Bill and 
hOj:'e the Minister wlii accept some of the 
progressive measures which we have sug-
gested, and the House Will pass thiS Bill 
Thank you 

SHRI M J AKBAR (KlshanganJ) Sir, 
may I seek you Indulgence to raise a matter 
of very great urgency on which I think we In 
the House requIred a clarificatIOn The PTI 
report says that the Union Minister, Mr Dlnesh 
G05waml has resigned Sir, we know that 
the Government has been riven apart be-
cause of mISmanagement of the Assam 

problems and there have been Internal dif-
ferences There IS a nft between MInisters 
We have heard the Umon Finance MInister 
and the Home Minister talking With different 
vOICes (InterruptIons) 

SHRI MANDHATA SINGH (Lucknow) 
How IS he House concerned about thiS? 

SHRI K J AKBAR Sir, the Govern-
ment's clarification IS required 

SHRI MANDHATA SINGH I have a 
pOint of order Kindly enlighten us whether 
some one of us get a news flash from some-
where-It might be from the PTI or a Irghten-
Ing call from the skY-IS the House bound to 
take notIce of such submiSSion and waste ItS 
time? If somebody has resigned, he Will 
come and make a statement In the House 
(Interruptions) Sir you please give your rul-
Ing 

SHRI NIRMAL KANT I CHATTERJEE 
(Dumdum) The PTI has given thiS news It IS 
Important for the Hose to know If the Minister 
has submitted has resignation, as reported 
by the PTI the Parliamentary Affairs MiniS-
ter IS here He should Inform us whether 
such a thing has happened It cannot be a 
rumour because It IS from the PTI 

MR DEPUTY SPEAKER Well, a pOint 
of order was raised and some pOints have 
also been raised Now. If the Members are 
Interested to know as to what has happened, 
the representative of the Government IS here 
He may respond IS whatever manner they 
Irke But I am not gOing to allow a diSCUSSion 
on thiS point 

Now. Mr Pal, are you l'lterested to 
speak on the Bill? 

SHRI SONTOSH MOHAN DEV (Tnpura 
West) He IS not verrfYlng I Will go and venfy 
the poSition 

MA DEPUTY-SPEAKER Shrr Kusuma 
Krlsh¥murthy 
'I !" 

~RI KUSUMA KRISHNA Y 
eputy peaker, Sir 
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SHRI D.P. PAL (Calcutta Northwest): 
Sir, I am here. 

MR. DEPUTY SPEAKER: I called you 
to speak. Now, I have called Mr. Krishna 
Murthy to speak. He wi" speak now. 

SHRI KUSUMA KRISHNA MURTHY 
(Amlapuram): Mr. Deputy-Speaker, Sir, any 
sincere effort to create one more institution 
to make our democratic set up vibrant func-
tional needs of the people of India, it is quite 
welcome. Probably, with this objective, in 
mind, the Government introduced this Bill 
initially. The Prasar Bharati Bill was intro-
duced in the very first session of the 9th Lok 
Sabha, that is. on 29th December 1989. Sir, 
in the Preamble of the Bi", it was clearly 
stated that the declared policy of the Govern-
ment was to confer autonomy on Akashwani 
and Doordarshan. It is no just an autonomy, 
but a genuine autonomy. Whenever a non-
Congress Government comes into power, 
we always listen about the a word genuine. 
In 1977, when Janata came to power Sir, 
after introducing this Bill, the Government 
made many exercises involving many people 
from different walks of life. Meeting were 
held; seminars were conducted; thousands 
of opinions were processed through com-
puters and they came to conclusion. I was 
really happy that an important exercise was 
done to create an institution which is very 
significant for the democratic set up of our 
country. Later on the Government brought 
some Amendment and again they brought 
Amendments to the Amendment. I would 
like to know from the Hon. Minister specifi-
cally after computersing thousands of opin-
ions whether they have suggested to intro-
duce Sections 22A 22B and 22C with sweep-
ing power which furnished the promised 
autonomy in the Bill. It gives a clear under 
standing slowly ¥.!hy those amendments were 
dropped finally of this Bill. The Government 
was not clear as to what kind of basic con-
cepts they are introduced in the Bill. Which 
they brought it hastily. The clear analysis of 
the Corporation which they are going to 
create gives the impression that it is neither 
genuine nor autonomous. 

In 19n-79 when the Janata Govern-

ment was in power, they all also used to 
shout at the top of their voice that they were 
going to create an autonomous body for 
Akashvani and Doordarshan. Accordingly 
the responsibility was entrusted to the Vergh-
ese Committee. It mooted for the first time in 
India Prasar Bharati concept with a high 
degree of autonomy. And almost 10 years 
ago the then Information and Broadcasting 
Minister Shri L.K. Advani introduced the 
Prasar Bharati Bill in this Lok Sabha, I think 
it on 1 s1 May 1979. In fact, yesterday Mr. 
Advani was telling that he was very happy 
because whatever he started is going to be 
realised now. But in fact with a" the clauses 
be introduced in the Bill he created almost a 
creature of the Government giving a place 
for the secretary of Finance, Secretary of 
Information and Broadcasting and Dlrector-
General. In that respect Mr. Upendra im-
proved the Bill. But later on, in the other 
concept that is the Complaints Board which 
was created in Mr. Advani's Bill has some 
powers. In fact, when I was asking this thing 
from Mr. Advani he was not agreeing. Sir, I 
will read out this portion from Mr.Advani's Bill 
as follows:-

"The Complaints Boards shall, for the 
purpose of this Act, have the same powers as 
are vested in a court under the Code of civil 
Procedure, 1908." 

He gave some powers to it. but in the 
Broadcasting Council was created without 
any voice. 

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chailj 

15.23 hrs. 

Sir, a very important thing is, it is not 
important whether you are Introducing Gov-
ernors or Governors-General or in whatever 
name you call the Members of the Corpora-
tion, nor are we are very much interested 
about the numbers of members of the Cor-
poration. How you are constituting the Cor-
poration is very important. How are your 
constituting the Corporation? The President 
appoints the Chairman and the other Gover-
nors on the advice of a Comm ittee consisting 
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of Chairman of RaJya Sabha, Chanman of 
the Press Council of India and-very Impor-
tant-hIS won nominee It IS very Interesting, 
Sir The President of India IS made to depend 
upon the advice of his own nominee can 
give I do not know what kind of Independent 
opInion his nominee let alone a contradictory 
opInion Is It not a mockery of the autonomy 
when the PreslUent of India IS made to de-
pend upon hiS own nominee for hiS advice? 

The second and equally Important thing 
IS, through th~lr, the Government Intended 
to constitute the whole Corporation through 
their own nominees This IS a very Important 
aspect The hon Member from other Side 
who spoke Just now, also agreed With this 
POint that thiS clause should not be there 
The very Important aspect IS that all major 
deCISion of the Corporation Will be taken by 
a maJonty votes of Governors present and 
voting Unless they are drawn from different 
walks of hfe, Independent life, how they are 
able to exercise their franchise fairly and 
freely? How they are gOing to achieve the 
obJective, the purpose and the autonomy 
With thiS kind of set up? Therefore, I gave an 
amendment that In place of the 'nominee' of 
the President, we create an opportUnity for 
an Independent body for a democratic set 
up 

The other Important aspect IS the func-
tions of the Corporation If the Corporation IS 
made to discharge the functions of the Cor-
poration through 'IttS' and 'buts' under vari-
ous pressures, It would nullify the very con-
cept of autonomy I would like to draw the 
han Minister's attention to section 12(2) (b) 
wherein he has made It very clear that they 
are not allowed to express their own opInion 
When It IS made to work under the gUidance 
of the Government completely, It would not 
be able to serve Its purpose When the Bill 
was Introduced, the MInister referred about 
the BBC I also studies and understood 
about the BBC when I was In London I know 
the concept very well We cannot compare 
with the kind of autonomy which the BBC IS 
enjOying I can quote an example for thiS 
DUring Falkland war, the BBC released a 
news rtem fairly, freely, frankly and truthfully 

that embarrassed the Government of Mrs 
Margare Thatcher Not only that, I would like 
to quote a histOrical event When Napoleon 
was defeated In the battle of Waterloo, a very 
Important histOrical event the whole world 
know about that histOrical event, except the 
French people Until Napoleon was dnven 
out from France to Elba, the French people 
were not allowed to know thiS truth because 
the media was totally controlled When you 
are controlling the media, you are denYing 
democratic rights of the people to know 
Information In section 22 (b) you are giving 
directions to the media under which It ha~ to 
act That mean5 you are Interfering In the 
day-today affairs of the Corporation If that 
IS the case what IS tht:! autonomy you are 
promising to give'" In the amendment 22 (b) 
you have created a warning clause that If the 
Corporation does not comply With the direc-
tions you Will prepare a report and lay It on 
the Table of the House In the presence of 
that section 22 In contradictory Then, you 
have brought three Important amendments 
22(a), 22(b) and 22(c) In 22(b) you have 
empowered the PreSident to supersede the 
Board of Governors and later you have 
dropped It In 22(c), you have given the 
PreSident the powers to suspend the very 
act of Prasar Bahratl under emergency, again 
you have dropped that also Then, you have 
made alott of exercises I do not know who 
has suggested you to Introduce thiS amend 
mant Yesterday only I came to know that it 
has been dropped only on the ad lice of the 
supporting part IS I came to know about It 
when Kr Advanl mentioned about It yester-
day Under section 22(c) In the anginal 8111 
you gave an opportunity to the Corporation 
to Justify the demandIng of information That 
clause was there for carrying on Its obJec-
tives and later It wac; removed You have 
taken full powers to demand whenever or 
whatever Information you want The other 
Important thing IS the Broadcasting CounCil 
You have borrowed the concept and the 
phraseology from the BBC The BBC has a 
Chairman, you also have Chairman The 
BBe used 'Governors' and you have also 
used 'Governors' The BBC has a general 
adVISOry council and you have a Broadcast 
Ing CounCil But In the SBC, the Chanman 
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the General Advisory Council involve in the 
policy matters, whereas in this case even the 
report given by this Broadcasting Council 
will not be accepted. Therefore. I gave an 
amendment. If you want to introduce a body 
10r the pu rpose of checks and balances. then 
it should have some powers; otherwise. it 
dowes not serve any purpose at all. There-
fore. when you ex>nstitute the Broadcasting 
Council. it should be broad-based; it should 
not only have the recommendatory powers 
bUl its powers should be mandatory. When 
you come to the financial autonomy of the 
corporation Wider section 19. originally cor-
po~ation has some powers to revise the 
estimates of Corporation of course. with tria 
advice of the Governmem. Later on, you 
have removed tnat ciause. You have taken 
the full powers and the totai financial auton-
omy of Hle Corpor3tion is nulli;,ed. If financial 
autonomy is not the~e, then the other auton-
omy is insignificant. ·""her. funds are allo-
sated to the Corporation. under you terms 
an:: co" \:-r-:; it must bE' left to it for day tc 
{jay funct 'orllng. As lo'1g as their Q:(penditure 
is Subjected to the ClLJd:' 0: the Ccmptroller 
and Auditor General and later on to the 
scrutiny of Parliame'lt. you need not worry 
abo!,)t it But the me'·? oa"'gerous thing is. if 
you IE-: CiVf! It '" ~h;:: co,mnercia! ('~gn:sation, 
::If!''' W;'! be V'J'~ arablE ,; l~t":' dlsl.~harge (1~ 

the i, ~ur:c!i(.··.:3. F(y ,hat, r:;;;~2 should be 
1.:>.",,,,,n Apu': lor.,! :~,~1l t r . .;, ~'''''lmS7~r IS a!30 
ta,r.,r:r; 300U' ~;._., .w!onomv an-:l c:>mparing 
wit~ H",e autonomy )7 !r.e eiectlon Commis .. 
s:o'~, ~he JudiCiary. and the UPSC. IthinK, he 
is quite 3W<:He o~ .~~ir onsition. Elc-ction 
COr."''i''~si(l'' h'~ th~=- ';'J·.J~Cno;T1y tn-o,,, _~;'t~ .. ~ 

324 and the f,~pr~SElf'\tation of the Peo~ 
Act is tl1or~. Art,cie 1.24 g:ves ;nuepen~r.oce 
to the judICiary. No Government can touch Its 
independence. Similary articles 145 give 
autonomy to UPSC. We cannot compare 
these institutions with the type of autonomy 
you are giving to the media. At best, you can 
create your own style of autonomy. Yester-
day. Mr. Advani was telling. Congress Gov-
ernment had done such things equal to not in 
one Khula Manch but hundreds of Khula 
Manches. But in a short period this Govem-

ment have done unbelievable things .. I quote 
an example. Known and unknown Khula 
Manch are being implemented in the Infor-
mation & Broadcasting Ministry under the 
hon. Minister's dirlitCtion. We went to our 
parliamentary constituency where the Minis-
ter came. He fixed the programme without 
ex>nsulting me. But in deference to the wishes 
of my people, I went there. For inauguration 
of TV transmitter. I presided over the meet-
ing. The following day evening, in the local 
TV it was shoy.,n like this: My portion was cut 
off and the Minister and a defeated Telugu 
Dasam MLA were shown. I presided overthe 
meeting and he inaugurated it. What does it 
mean? The Mi:llster while introducing the 
Bill said that he wanted to restore the credi-
bility of the media. Is it the way to restore the 
credibility of the media. He said, there was 
large scale misuse of the media. In yester-
day evenings liews of Docrdarshan Rajlv)' 
was quoted In news item. Ou~ ;,;eneral bod~' 
of parHamentary :neetl:'1g was heid on 9t'" ::::f 
August and thIs new~ i19~ relates that and 
where is tlie need for i1 tc quote it now But for 
their convenience. the portions which are 
useful to them they quote those portions and 
th:s distortion of facts js a regular fearure for 
them. 

THE MINISTER OF INFORMATION 
AND BRO.~.oC.l\STING AND MINISTER OF 
PARliAMENTARY AFFAIRS (SHR! P. 
UPENDRA~: That was Issued yesterday. 

SHRI KUSUMA KRISHNA MURTHY: I 
am ta.!king about the meetir.g held on the 9th 
August. Theretcre. when you are taking about 
restoring crad:bility. st:>pp.og j-3,rge ~a!e 
mi=.Jse of ~c...i1a. feu should sear~h you 
heart. Here. :"Ol; must know. what kind of 
;;~su~m ~ou 319 ';'f3ating. I do .. '.:>t aeio.l;ce 
advise you to ;-opy somebody else. In A;..;s-
tralia. In thA r.lroadcasting system a high 
degree of autonomy is there. In Canada. 
there is amixed system of private and public. 
In China and Russia, it is totally controlled by 
the State. In Japan and America. it is a highly 
commercialisad and privatised.ln U.K .. , there 
is a high dagree of autonomy .. What kind ot 
system you are creating? You must make it 
clear. Even today you are not clear about the 
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concepts You are oscIllating Somebody 
suggests something and you are not able to 
decide You made a treme"dous exerclsa to 
give an Impression that you were creating a 
democratic set up Finally you have brought 
very star:llng amendments and again you 
have withdrawn It some of them 

Theretore If the Intentions of the Gov-
ernment are clear and If they want to create 
an autonomy. our politicians and profe~slo n 
als who are capable enough to give a srape 
to our vanous nat.onal pOl'cles ard make our 
democracy vlbrart If their intentions are 
sincere. It IS not very difficult for them to 
create an autonomy Therefore If you really 
wanted to create ar autonol'T'Y. you make It 
very clear In the name of autonomy you are 
creating sOfT'ethl"g 91s,- and ~'111 you are 
saying It IS an ~utonol"1v We ara not gOing 10 
support thdt kll1d of setup T'1erefore. I would 
l,ke to state very Glearlv that the Bill ae; It IS 
giVing the Impre~slo 1'-at you are creating 
an al,tO"lom" but at the same time you are 
nu::.fylng the total aL'oroomy and mak.e It an 
agency of the Gover.,r"~nt to SUit your re 
qUlrements 1 herefo"€; aboUT the Bill, as It IS 
unle'3s the ame"dl"'"Ocr'T-:. wnlch we have 
moved are accepted I t.)tally oppose thiS 
Bill 

15.35 nrs .......;j '" 
~,-- ,/ 

SHRI MANPHATA SlNGI;I (lucknow} 
Mr Chalrn~an. at the outset i would like to 
congratulate, Ie National F'ont Government 
and Snn P Upendra In p:::.rtlcu:ar on brmglng 
up the baby that was conceived dUring the 
prevIous regime of Janata Party and "lOW 

that bc.oy has corne of ~e beca.Jse It has 
attained the age on O;->Iy 13 or 14 The baby 
was orlgl"'lally conceived oy our leader our 
orevlous colleague. Shn L K AdvaOl Now 
the baby IS 13 or 14 years old 

SHRI P R KUMARAMANGALAM (Sa-
lem): We Will delrver rt 

SHRI MANDHATA SINGH: As we have 
now given voting rights to persons attaining 
the age of 18, J hope and pray that by that 

time when the baby attains the age of 18 
(/nte"uptlons) What obJection? 

MR CHAIRMAN Nocommentsplease 

SHRI MANDHATA SINGH You Will 
protect me from those who are trying to 
Interrupt me unnecessarily I am yet to pro-
voke them 

SHRI P R KUMARAMANGALAM We 
a~e not provoking We ar~ ~espond,"g (Inter-
ruptIons) 

SHRI MANDHATA SINGH I was sim-
ply congratulating the Government for not 
conceiving which was conceived much ear-
her I am congratulating for prodUCing the 
baby which IS stIli passing through the teens 
and rt Will attain the age of 18 In somE" more 
time (InterruptIons) I hope you fully under-
stand what I mean Anyway, after offenng 
congratulatlol1s. I would also like to thank In 
the same breath some of tPle speakers from 
the OPPOsition and one of them was former 
Minister for Information & BroadcastIng "'ho 
spoke vehemently yesterday by hurl'1g 
abuses In the chOicest possible phraseology 
that was at hIS disposal I have not taken 
COpiOUS notes but certainly I noted down 
certain words and I missed thiS paper thiS 
morning But somehow I could catch hold o' 
It thiS after noon and some of the phrases 
used by the former I & B Minister are--that IS 

for your consideration ana for the consldpr a 
tlon of our senior leaders like Shn V N Gadgll 
and certainly not of youth leaders like Shrr 
P R Kumaramangalam That poor creature 
called Mr P Llpendra IS expectE>d to 

SHRI A CHARLES (Tnvandrum) You 
cannot call him a creature 

SHRI MANDHATA SINGH I am not 
calling him a teacher I am calling him a 
creature and you are also a creature I am 
also a creature All are creatures We are all 
created by nature I hope you Will Improve 
your vocabulary very soon Consult some 
dictIOnary I should not address him directly 

Probably the han MInister and the ex-
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Ministers sitting on the opposite benches 
also, those creatures are only animals but 
not human beings. He is under the wrong 
impression. Anyway, I am not going to in-
dulge in linguistics at the present moment. 
Anyway, I am yet to take off. After offering my 
congratulations, I was coming to the thanks 
giving part. Thanks are duetothose persons 
who held responsible position, held even the 
rank of the 1& B Minister. They chose to use 
the phraseology which I mentioned earlier. I 
referred to the present Minister as creature, 
as that creation of nature. They accused him 
of filling the Board of Governors with a cote-
rie of people. Everybody in this House knows 
how this world coterie' came Into promi-
nence during the last few years. It doesn't 
need any elaboration. (Interruptions) It seems 
to me that they seem to be haunted by their 
own shadows even now. (Interruptions) 

AN HON. MEMBER: They cannot go 
beyond that. 

SHRI MANDHATA SINGH: They are 
being constantly haunted by their own shad-
ows. The sins committed by them during the 
past years are there. I will not name any 
Member or name any person but all the 
people are intelligent enough to understand 
what I mean. (interruptions) Please bear 
with me for a while. Your hair is as grey as 
mine. (Interruptions) 

SHRI A. CHARLES (Trivandrum): Then 
you should have been more wise. (Interrup-
tions) 

SHRI MANDHATA SINGH: I could tol-
erate men with black haris. But to me it is 
very shocking that even a senior and aged 
person like you-is not prepared to bear with 
me. 1m ust thank the National Front Govern-
ment for bringing forward this Bill. 

SHRI P.R KUMARAMANGALAM (Sa-
lem): Do you mean you tolerate Shri Upen-
dra 

( Interruptions) 

SHRI MANDHATA SINGH: I thank all 
the Members of the National Front Govern-
ment including the supporting parties in this 
regard... (Interruptions) We should thank 
those who chose this auspicious occasion, 
this august occasion and the platform of this 
august House to hurl abuses at the man who 
has the guts to come forward witn this Bill 
which probably has created a legisiative 
hIstory. I am not competent to speak about 
the history of the Lok Sabha. I have been 
serving the legislature elsewhere. I was 
looking through the list of the amendments. 
I thank this Secretariat also which came out 
with a gist of the amendments today. I tried 
to count their numbers. They are in hun-
dreds. Morethan 300 amendments arethere 
to one Bill. (Interruptions) To be accurate, 
there are 340 amendments as the hon. 
Minister is enlightening me. There are 340 
amendments to one single Bill! I hope our 
elder Member, our elder leader Prof. Ranga 
will bear testi mOIJY that there were only a few 
occasions in the history of this august House 
when one single Bill had the honour of invit-
ing 340 amendments. This fact alone indi-
cates what amount of interest and heat this 
Bill has generated and that augurs well for 
the functioning of democracy in ths country. 

Sir, this House is not interested in cer-
tain individuals. Upendras may come and 
go. V.P. Singhs may come and go. (Interrup-
tions) Nobody is going by your 'ho'. 

( Interruptions) 

SHRIMATI BASAVA RAJESWARI 
(8ellary): I am on a point of order. Please ask 
him to address the Chair. 

MR. CHAIRMAN: Everybody is enjoy-
ing. We also are enjoying it. 

( Interruptions) 

SHRI MANDHATA SINGH: Even the 
Chair has white hair. And all the white hair 
people ... (Interruptions) 

SHRIMATt 8ASAVA RAJESHWARI: 
You ask him to address the Chair. 
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MR CHAIRMAN Mandhata SlnghJI, the 
han. lady Member IS suggesting you to please 
address the Chair And for your Information 
In you Introductory speech Itself, you have 
take more than 12 minutes It IS time for you 
to conclude 

SHRI MANDHATA SINGH I will not 
move my neck now I will straight look at you 

MR CHAIRMAN You please address 
the Chair 

SHRI MANDHATA SINGH The prevI-
ous speaker was talking about the credibility 
of our electronic media Shall I react Imme-
diately? I wanted to say something else, but 
It IS my habit that I react Immediately to the 
Immediate circumstances I had some other 
points He talked about the credibility Who 
will answer my question? Who eroded the 
credibility of the electronic media dUring the 
last five years? Who eroded It? He was 
complaining that In certain function some-
where where the Information and Broad-
casting MInister was also there 

( Interruptions) 

SHRI KUSUMA KRISHNA MURTHY 
Not somewhere It was In my constituency 

SHRIMANDHATASINGH Yes,lknow 
I was In your constituency and you were 
presiding overthe function I have heard you 
with rapt attention Your complaint was that 
those who covered the programme cut out 
your face and put In hiS face only That IS a 
genuine complaint I honour your feelings 
But those guys who had the guts to do thiS, 
the small fry of that particular station who 
had the guts or courage to cut your face out 
of the screen, they can be dealt With prop-
erly But why forget that they were nurtured 
and trained and they flOUrished and flowered 
dunng you regime Itself So, so much about 
the credibility' Then I pass on to (Interrup-
tions) 

SHRI P R KUMARAMANGALAM (Sa-
lem) About 'Khula Manch', UpendraJlls very 
democratic 

( Interruptions) 

[ Translation] 

SHRI MANDHATA SINGH 'Khula 
Manch' (Open House) programme has been 
launched for the first time Till not It was a 
closed forum 

[English] 

Let It open up Why are you In such a 
hurry? I hope, Mr Upendra Will make It more 
open The Prime Mlntster says that he IS 
heading an open Government And you, all 
the time feel In the house that It IS an open 
Government What you call crutches, they 
are always attacking the Government and 
the Government bears the assault smilingly 
That IS the charactenstlc of an open Govern-
ment I Will rush through 

MR CHAIRMAN Your Party has given 
a long list of 18 Members and you have taken 
about fifteen minutes I request you to con-
clude (Interruptions) 

SHRI MANDHATA SINGH Constantly, 
lot of Interruptions are there and I lose my 
time I have to be compensated for that Who 
Will protect my Interest? 

MR CHAIRMAN To some extent, you 
are InvIting It 

SHRI MANDHATA SINGH I am afraId, 
If MayawatlJI comes In then what WIll happen 
( Interruptions) 

MR CHAIRMAN Please conclude 

SHRI MANDHATA SINGH EspeCially 
she IS tutored by these people, anyway I 
appreciate It 

SHRIMATI VIDYA CHENNUPATI 
(Vljayawada) He cannot remark like that 
against a lady member of the House 

SHRIMANDHATASINGH Madam, why 
are you worned, you name IS not Shrlmatl 
Mayawatl (Interruptions) Please bear with 
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me. Autonomy can never be absolute. Au-
tonomy is not an absolute term. 

SHRI P.R. KUMARAM.~NGALAM: You 
tell him that. 

SHRI MANDHATASINGH: I have to tell 
others also. Autonomy is not an absolute 
term. Neithertheword 'freedom' is absolute.1 
need not mention that famous story that after 
the Russian Revolution one person started 
walking in the middle of the street saying that 
the country is free. A driver had to warn that 
person that he should keep himself aside. 
The person said, no I have the freedom to 
walk on the street. Then the drivel'">Said that 
in that case he has the freedom to rrush him 
dow" also. That is the famous story. 

Any autonomous institution has to func-
tion within its own parameters, certain par-
ticular guidelines. Therefore, those who 
advocate that it wiil be a sell-out to some 
multi-nationals and what not are suffering 
form, I shall use another word, hallucination. 
They are seen in their own shadows in the 
mirror of this Bill. 

There is another relevant point. Some-
body talked about the representation of 
Parliamentarians on the Board of Governors 
and all that. I am not in favour of that because 
It is tampering wit autonomy, it is an insertion 
of political element into the autonomous 
body. But I support the general consensus 
that has now emerged--Mr. Advani, the 
Congress, Mr. Somnath Chatterjee and ot~er 
people have said--like some of our Finan-
cial Committees such as PUC, PAC or the 
Estimates Committee, a Parliamentary 
Committee would have to examine its func-
tioning because the Parliament sanctions 
the money and we have a right to look into 
the matter whether it is used properly or not. 

Funding has to be done by the Govern-
ment because we don't want a sell-out to the 
multi-nationals or to the private party. The 
amendment brought forward by my friend 
Shri P. Chidambaram loudly speaks about-

not silently speaks about-the privatisation 
of this corporation. I am against it. I am 
against privatisation. i am against the sell-
out to the multi-nationals. In this connection 
I would like to specially' · .... derline the factthat 
the consumerist propaganda-my sister 
yesterday spoke very brilliantly about it; I 
don't want to repeat it-will some day lead us 
Into the shackles of the multi-nationals. But 
I have no reservation also. I still request the 
Government to consider the representation 
of the artists and the personnel who are 
involve din thiS broadcasting process. 

Lastly, it is only a fervent appeal to all 
sections of the House, especially, the 
Members who call themselves 'Opposition', 
not to give a bad name to th,s Bill bV forcing 
us to resort to voting. It would be in the fitness 
of this that this Bilt-a new chapter in India 
democracy-should be pas30d unanimously 
in this House, thus giving a strong impetus to 
resort to democrat:c methods for achieving 
democratic ends. 

I am thankful to you specially for bearing 
with me and to other Members of the House. 
If somebody has felt it, I beg to apologise to 
him. ,",00 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir. autonomy, which has ben discussed and 
sought to be given to the Prasar Bharati, IS in 
great controversy when we go into the dis-
cussions which have come from either side. 
I would think that we all have different con-
cepts of autonomy. We have different per-
ceptions of the autonomy of which we are 
talking. I would think that the right of the 
people to own the media should be with the 
people and not delegated in any manner. If 
the people feel that a programme or a policy 
with regard to broadcasting or televising is to 
be in a particular manner, they should have 
the full right to own such powers and to give 
full effect to the implementation of such 
policy. 

It is necessary to save the media from 
the extreme control of Government. I would 
also think that if an extreme control is given 
to Government, there is every chance of it 
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being misused J t l"lInk, the best thrng rn th,s 
case will be to gIVe a separate kind of auto'1-
amy where Will be control by the people 
through the Parliament for the general pol-
Icy-making aspects of It, for the general 
funding of It, for the general control with 
regard to funds for It and with an autonomy 
for the peson, who control It, to have the day-
to-day affairs and the programmes con-
ducted It should not be 1elt that the people 
or, for that matter, the Parliament, will be 
acting so Immoral If the powers to control, 
the powers to Implement the poliCies are 
given to the people or, 10r that matter to the 
Parliament There IS more chance of It being 
misused when the delegated body IS given 
more powers So, I am viewing the Bill In this 
respect that some kind of autonomy IS to be 
gl.len With due power~ by the Parliament to 
the cody elected by the people When I go 
through the provIsions of the Bill, I see that In 
the preamble Itself, the word autonomy' IS 
mIssing It is, of course detaded that the 
general policy Will be 'n thiS manner 

[DR THAMBI DURAl In the Challj 

16,,00 hrs. 
I think that the word 'autonomy' also 

shOuld have been Inducted In the Preamble 
as such Another eXGmple which I have 
found In the Bill IS autonomy, which IS soug'lt, 
IS not give!'" With regard to the Broadcasting 
Council I would think that aklnd ofdlctatorral 
autonomy IS given to the Broadcasting 
Council which IS made With very limited 
powers and those powers cal'" be taken over 
by a body which controls the Corporation It 
IS just like giVing powers to the council and 
saying that the Council Will hear the com-
plaints and decide on them but they shall be 
finally deCided by a few persons In power, 
thus discarding them completely I would 
think that the Broadcasting Council should 
be given a separate kind of make up, a 
separate constItutIon With more fJowers so 
that the DIrector, as stated In Section 13 Will 
not fInd himself unable to accept the Broad-
casting CouncIl's directions as such It IS 
also amusing to find that even the Director or 
the Board as such can again refuse to act on 
the Broadcasting Council's recommenda-
tions J think It IS a provIsion which should be 

taken of SectIon 12(5) says that there Will be 
no scope for any cases to be filed against the 
CorporatIon for clvllllablhty I think thiS pro-
VISion should be taken of from the Bill be-
cause there must be accountability to the 
people even for clvllilablhty Section 24 says 
that no SUit shall be filed against the Corpo-
ration ThiS should be subjected to amend-
ment With regard to the structure of the 
Corporation, 11 the autonomy which IS talked 
of IS to be obtained then I think, several 
changes have to be made There IS anblgulty 
In the very perception of the qualifications 
which are to be gIVen to the ChalTman and 
other Governors It has been discussed al-
ready that as far as the Chairman IS con-
cerned, whether he IS part time or full time 
Chairman, though he IS not a full time Chair-
man as IS stated now hiS qualifications should 
bE> well dellned I think the mere words 
'people of eminence' will not be enough I 
think the diSCUSSions which have come In 
have suggested very many qualifications 
which should be Included In thiS Bill I would 
also say that the removal of Governors should 
be sL'bjected to certain changes Here of 
course, for removal of the Chairman, when a 
complaint IS presented, the PreSident IS 
bound to take action The PreSident IS the 
person who has to give the final orders But 
It IS subjected to certain reference to the 
supreme Court The pOint as to whether It 
can be referred to the supreme Court and the 
procedure to be adopted by the PreSident 
should be clarified It can be clanf,ed In the 
rules and It It Will not be claTifled and the rules 
which w'lI come later on, then some kind of 
a dlrec.tlon should be given at thiS stage 
Itself The term 'misbehaviour also should 
be defined OtherWise, there Will be a mis-
chief In the very finding as to whether there 
IS misbehaViour or not I would suggest that 
Section 7 (3) (c) where the PreSIdent can 
remove the Chairman or the Governor on hiS 
own by reason of infirmity of body or ",lnd, 
also requITes some clanflcatlon I have also 
moved some amendments and I am no 
gOing Into the details of the amendments 
which I have suggested But, I feel, If auton-
omy IS to be gIven then It may bl:! given 
subject to the amendments which have been 
suggested by way of control by the Parlia-
ment 
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SHRI RAM KRISHAN YADAV 

(Azamgarh): Mr. Chairman, Sir, riot only In 
our country, but elsewhere in the world also 
newspapers, radiO and television are power-
ful medium for the development of human 
mind and intellect. It is through these media 
that there is free flow of information in the 
society, but unfortunately in our country, 
both the radio and teievision have remained 
under Government control and the newspa-
pers too are controlled by the powerful capi-
talist!>. Thus the voice of the people do not 
find an expression either in the Government 
controlled media or in the capitalist owned 
press. Both Doordarshan and AIR are the 
mouthpiece of the Government and the press 
plays to the tune of the capitalists. Therefore. 
I would like to say that the radio, television 
and the press has miserably failed to be-
come the people's media. Perhaps, it is In 
thiS perspective thdt the necessity of bring-
Ing forward this Bill was felt. The purpos9 of 
this legislation is to make the Doordarshar. 
and AIR, the voice of the masses and the 
nation. the people's media in the real sense 
of the term and to remove the label of its 
being a Government media. Ours is a demo-
cratic country, it is not fiefdom of the capital-
Ists or the affluent class. I hope that it would 
be given the shape of a legislation. It should 
become the voice of the masses, of the 
farmers and the working class. In our coun-
try, it has cee!') observed that the press is not 
independent. People look upon it with suspi-
cion and believe that it contains nothing but 
hes and misinformation and our All India 
Racio too is more popularly known as 
'Jhootistan Radio'. The former Prime Minis-
ter, Shri Charan Singh had once said that he 
never listens to All India Radio and does not 
watch Doordarshan programmes because 
mostly the information is unreliable and based 
on falsehood. Over the years both radio and 
television have losttheircredibility and people 
have more faith in the B.B.C. programmes 
relayed hom London. Therefore, if its credi-
bility is to be established. then it is essential 
to give it autonomy. But autonomy does not 
mean that this media becomes independent 
to the extent that it dishes out information to 

suit the vested interests or according to their 
whims and fancies. If we want to take the 
country ahead. media will have to playa vital 
role and keep restraint in some respect. The 
cardinal principles of our Constitution like 
secularism. socialism and new order should 
be given wide coverage on the media. It 
should be so defined that the people are able 
understand comprehensively about democ-
racy, social change and soicalism. 

So far whC'tever has been broadcast or 
telecast has entirely gone against the prin-
ciples of democracy, socialism and secular-
ism. Some of my friends may feel bad but it 
is a fact that the teleseria!s like Ramayana 
and Mahabharata symbolise a particular 
religion. Though I am a Hindu yet I would say 
that such religious serials should not be 
telecast. . (Interruptions) ... You ask a chris-
tian or Muslim about it...",. (Interruptions) 
... 1 am a greater Hindu than you are. 

SHRI KAPIL DEV SHASTRI (Sonepat): 
Better you speak about the obscene things 
which are shown on television. 

SHRI RAM KRISHAN YADAV: I am 
quite clear on this that no religion should get 
coverage on Radio and Television. You are 
a Hindu. So you feel good about the televis-
ing serials like Ramayanaand Mahabharata. 
But what about the children of Muslims and 
Christians. Is it secular to televise Ramay-
ana? .. (Interruptions) I do not want to 
engage myself in a debate over this. I simply 
want to say that issues which are propa-
gated and popularised should be the funda-
mental principles enshrined in the constitu-
tion. like democracy, secularism and social-
ism. It may be an autonomous body but it 
should guarantee that the above mentioned 
principles would be given publicity through 
the media. Its programmes lack the feeling 
and fervour of nationalism and patriotism. 
These two instruments of mass media are 
considered to be a means of entertainment 
and they are used for commercial advertise-
ments. I would like to know from the Minister 
of Information and Broadcasting if Radio and 
Television would be allowed to become just 
a tool for commercial advertisements. It must 
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1"01 be so Public money should also be 
Inv9sted In It 

Secondly, I would like to say that the Bill 
shC'uld ensure that obscene and vulgar pro-
grammes are not shown on televIsion In-
s!ead OT merely becoming a means of enter-
tainment, It should become a tool for national 
development It should be freed from the 
clutches of the capltalls s I had said earlier 
also that the Newspaoers fall to raise the 
vOice of the people ThiS Bill should guaran-
tee that the autonofYlous oody IS freeto serve 
the cause of National secunty, sovereignty 
and development All of us including the 
poor, farmers and labourers should particI-
pate In It 

Lastly I wo .... ld like to say that RadiO and 
TelevIsion snould broaJcast and telecast 
the proceedings of Parllal"Tlent and State 
Assemblies so tf-Jat the people may krow 
what their rf'opresentatlve speak Inside the 
House The direct relay on RadiO and Tele-
VISion would clear all doubts regardmg thiS 
With these words, I conclude and wish that 
thiS corporation shoulo ~unctlon as an au-
tonomous body 

[English] '-\ \; 5-
SHRI P R KUMARAMANGALAM-(Sa-

lem) Mr Chairman, Sir, when the hon 
Minister tor Informatlo'1 and Broadcasting 
Mr Upendra brought thiS Bill one thought 
that the real mtentlon of the Government IS 
not to gIve functional autonomy or even 
autonomy to Doordarshan or AIR but rather 
to somehow or the other, keep th€lr election 
promise on record But In reality, not to gIve 
autonomy at all to Doordarshan or AIR One 
may qUite understand It because the manner 
In which the 'Khula Manch'has been edited 
and news IS edited and the maner In which 
he IS now directly hanollng the Door-
darshan-though I thmk he IS not dOing too 
badly from the point of view of Govern-
ment--clearly Indicates what exactly the 
Government wants, to come out 

[ Translatlon1 

AN HON MEMBER- You are not speak-

mg loudly 

SHRI P R KUMARAMANGALAM What 
happened, Sir? Is the mike not working? 

[English] 

Unfortunately, It looks like that Mr 
Upendra IS succeeding successfully as an 
Information Minister of the Government to 
ensure that the electronic medIa only trans-
mits what he wants to transmit and what IS 
convementto the Goverr nent But, then, he 
IS provIng to be a pretty good MInister from 
that pOInt of View, and I complIment hIS for It 

It IS In thiS background, and In the back 
ground of the provIsions that are there In the 
Btll that has been pre<;ented before us, that 
aile feel'" a IIttlt? nervous whether at all he 
really wants to give autonomy to Doordars han 
and AIR To really make Doordarshan and 
AIR autonomous, one extreme thought proc-
ess IS to make It private But I hope the whole 
House would agree With me that It IS not the 
rntentlO'1 of anyone of us But definitely what 
IS required IS that It should have a manage-
ment which IS dedicated to the media We do 
not have people especIally lAS officers and 
so-called profeSSionals With lien somewhere 
else, attachment somewhere else and work-
Ing as Governors, or whatever one may call 
them, In the new Board of Governors which 
s proposed, and ultimately singIng the tune 
of the real empluyer rn the garb of berng 
autonomous What we require really IS that 
we have a management or a Board of Gov-
ernors which IS dedicated, attached to the 
electronIc media, whose service and future 
IS completely linked to that media Even If he 
comes from any other source, the moment 
he takes employm6nt here, not only Will he 
be paid by the MedIa, hiS Iren and hiS future 
should be Irnked to the media, so that thiS 
commitment IS full to that Corporation, and 
he IS not on deputation or on Iren, haVing one 
foot here and another foot somewhere else, 
and playmg and singing the tune of the other 
master Then you Will not have leal auton-
omy at all 

We have proposed thiS as an amend-
ment We have also Insisted upon thiS With 
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the Government during our discussions. 
think all the parties in the House, including 
the Government, have at last seen the light, 
and seem to agree to this and feel that it is 
correct that those who are in management. 
should not have been somewhere else, and 
should really be direct employees of the 
Broadcasting Corporation. 

I am happy that the Left parties as well 
as BJP and the Government seem to be 
agreeing at least on this point. (Interrup-
tions) I am happy that at least the Left parties 
say that there was a difference. There was 
some difference; Mr. Upendra has been kind 
enough to concede it. 

SHRI P. UPENDRA: I concede all rea-
sonable demands. 

SHRI P.R. KUMARAMANGALAM: I can 
say you are conceding all our reasonable 
demands. All are our demands are reason-
able; that is why. (Interruptions) The other 
important issue which is very necessary for 
the Government and the House to consider 
is this: these are the other amendments to 
the effect that you cannot have a public 
sector Corporation or any public sector body 
that is dealing with such a sensitive issue like 
the electronic media, one of the most power-
ful media that modern technology and the 
world see today, which is totally beyond the 
purview of the people: the equipment it will 
use, the money that it would have at its 
disposal from the Consolidated Fund of India 
for future development, and the services of 
its employees, should not be beyond the 
purview of the people. I think Government 
has also realized that the so-called auton-
omy of having outsiders who are not ac-
countable at all, being the only persons to 
oversee grievances, look into grievances, 
and on top of if, to be the only persons who 
can recommend, without any elected repre-
sentative being involved, is wrong. , under-
stand quite reliable that Government has 
also come to this position, where they under-
stand ... 

SHRI P. UPENDRA: You are reading 

too much. 

SHRI P.R. KUMARAMANGALAM: 
Government has come to th is position where 
they understand that it is necessary that for 
any Broadcasting Cotlncil to oversee, the 
Council must have teeth, must have the 
power, must have the ability to really enforce 
its recommendation on thR Board of Gover-
nors, so that the people who are the ultimate 
sovereign and the owners of this Corpora-
tion, can really ensure that It serves national 
interests, and that the Corporation is not 
used to serve any vested interest. (Interrup-
tions) 

I would like to clarify that when you 
brought forward this Bill, you did not apply 
your mind to these problems. It s surprising. 
That is why I had said in the beginning that 
the Government seemed to have brought it 
forward somehow or the other to meet the 
demand that there has to be autonomy; and 
for the sake of brining autonomy, the Bill has 
been brought forward. (Interruptions) You 
will have your chal"lce to reply. (Interrup-
tions) 

SHRI P. UPENDRA: I said, there will be 
a national debate on that. (Interruptions) 

SHRI P.R. KUMARAMANGALAM: I do 
not know whether he has become wiser after 
the foreign tour or after the genuine discus-
sion here. But I do recollect that while mov-
Ing it during this session the Minister cate-
gorically said that there would b~ wide dis-
cussion and that he had done everything that 
was necessary in every form. If that was so, 
then I don't think there was any need for the 
government to consider our amendment but 
to agree with us. Not that we are saying that 
it is wrong, but we are happy that you have 
realised that all of us, irrespective of political 
affiliation, wantthispowerful electronic media 
to have autonomy at the same time being 
committed to national interest and national 
objective. 

I would like to point out that in addition to 
the fact that Members of Parliament should 
be on the Broadcasting Council to ensure 
that people representa1ion is there, and the 
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I:3roadcastlng Council has the power to rec~ 
am mend and Its recommendation would be 
a vetoing authority, that IS It will be capable 
of having the sword to carry out the correc-
tIon that would be necessary or the steps 
that would be necessary to really ensure 
national Interest, not only that would do, but 
what IS really necessary IS the Jomt Parlia-
mentary Committee from both Houses of 
Parliament, which really represent the people 
m our present parliamentary system Though, 
of Course, I do recollect one MinIster of the 
CabInet on some matter saId that 540 
Members do not represent the people here 
I suppose that was said In the flush of the 
moment He dId not realise what he saId But 
In the IndIan system, under our ConStitutIon, 
WIth the parliamentary system, all of us and 
the whole country would agree that If today 
there IS anybody that can claIm to represent 
the people, It IS the Parliament ThIS Parha 
ment does not mean the Ninth Parliament or 
the Tenth Parliament, It means the Parha 
ment as a whole, If you understand English 
My Comrades, would you understand It? 
Unfortunately, my Comrades, are tryIng to 
learn the English language, but It should not 
be at my expense But what IS Important IS 
that the JOint Parliamentary Committee must 
have at least the same power as the Com-
mIttee on Public Undertakings have (/nler-
ruptlons) I think they are In the process of 
agreeing to rt So that the Corporation that 
we form under thiS Act IS understood to be a 
pubIJc corporation, which IS of a pnvate na-
ture,lt should be public In the full sense of the 
term, whICh IS capable of being supervised, 
oversaw and Investigated Into by Parhament 
so that It does not leave the path All of us 
have agreed to autonomy on the functional 
POint of view to ensure, according to Mr 
Upendra's term, that It does not get used by 
any vested Interest We have the fear that 
unless It IS supervised by Parliament, It IS 
poSSIble that vested Interests which are 
capItalist In nature would explOit It, and that 
IS one cautIOn whIch' thInk all of us must fake 
with great amount of senousness 

I should hope that government In ItS 
process of conSIdering th,s amendment that 
we have placed would take thiS also sen-

ously I understand my friends who are on 
my left and not the extreme left, who repre-
sent some one else, they also agree WIth us 
that the JOint parliamentary Committee IS a 
necesSIty, and It IS not to be taken lightly 
(InterruptIons) We are not confused Don't 
worry We are very clear Unlike you, we are 
not dabbling 

What IS even more fundamental IS. these 
assets of the Government of India which run 
Into thousands of crores, are they gOIng to be 
Just transferred by an Act of Parliament to 
some people who have no accountability at 
all or are we gOing to keep the assets With us 
and allow thIS Corporation which IS function-
ally mdependent to .use those assets? Be-
cause It IS qUIte pOSSible that not today but 
sometime later may be, or may be some 
time even later when these assets could be 
transferred 10 someone else by th,s Corpo-
ration because of certain mIstakes. thiS may 
happen Such a Situation would be, when our 
friends there might come With your assIs-
tance at present moment-you never know 
what can happen, that you bring then In such 
a big way, supporting the most communal 
and cast outlooks today, one does not know 
what can happen But the Issue IS that the 
need of the hour IS to realise that while we 
appreciate the autonomy. autonomy should 
not become a double--edged sward The 
object of autonomy IS to ensure that the 
media IS fl J that honest media handling IS 
done, With the natlonalmterest In the back-
ground, as a gUIding factor 

I had taken a long tIme I would like to 
end, by saying, that today we had diSCUS-
Sions and I hope that our diSCUSSions would 
11elp Mr Upendra to bring about unanimity 
and to bnng about the Bill and an Act which 
would be In the mterests of the nation to 
ensure that all corners are tied and real 
autonomy IS gIVen and not a mere sham or 
Just one of those dramas (Interruptions) 

[ Translatlon1 

What can I do If you understand neither 
English nor translatIOn I Why shall we op~ 
pose It If our amendments are Incorporated? 
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gone: Mr. Chairman, Sir. I rise to support the 
Prasar Bharati Bill introduced by Shri Upen-
dra. The need forthis Bill was felt because of 
the way in which the Radio and T.V. were 
misused during Emergency. They became 
tools of suppression. Everyone knows about 
it. The name of leaders like Jaiprakash 
Narayanji was maligned. He was charged 
through the electronic media of inciting the 
army. They could not have misused it worse 
than this. Therefore, it was felt that things 
cannot improve without providing autonomy 
to the media. 

We were held in jails under MISA at that 
time and when we heard the news on Radio 
and T. V. we used to wonder if they would be 
misused in this way for all times to come. 
TodaY,1 am glad thatourdream of autonomy 
for mass media is coming true. Besides, 
even during Congress rule the committees 
like Chanda Committee and Bhagwantam 
Committee demanded autonomy for Radio 
and T. V. But this demand was never fulfilled 
and suddenly one day it was announced that 
autonomy cannot be given. And all the con-
duct rules which were drafted in 1970 were 
flouted in 1975-76. It is an open secret. 
Radio and T.V. slowly lost credibility. It 
touched its nadir when Indira Gandhi was 
assassinated and Rajiv Gandhi who was on 
a tour to West Bengal preferred to listen to 
B.B.C. for the correct information regarding 
the assassination. Nothing can be more 
surprising than the fact that the son of the 
Prime Minister doubted the credibility of the 
electronic media. 

Sir. the B.G. Verghese Committee was 
set up by Shri L.K. Advani in 1977. The White 
Paper on the excesses committed during 
Emergency categorically stated that the re-
lationship between the Government and the 
Media should be clearly defined. We feel that 
unless there is a distinction between na-
tional interest and Government interest. 
Radio and T.V. cannot be run properly. Even 
today. without such a clearly marked distinc-
tion, no improvement would be possible. Our 
broadcasters would also have to realise the 
distinction between national and Govern-
ment's interests. 

Therefore, I hope that after the adoption 
of this Bill, we would learn to distinguish 
between national interest and Government's 
interest. The Prasar Bharati Bill also seeks to 
achieve this purpose, and the National Front 
Government has introduced this Bill with lot 
of courage. The Bill would help in delegating 
power to the officers concerned with News 
as lot of clarity and courage is required in this 
field. Hon. Satheji was saying that they had 
given full autonomy to officials for telecast-
ing Asian Games and every one had appre-
ciated their work. I want to point out that you 
gavethem autonomyforthe telecast of sports 
programmes alone but did you ever give 
them autonomy for the News Bulletins and 
for programmes like 'Aajkal'? And then the 
way Doordarshan was being misused during 
the election time and the political pressure it 
is subjected to, were they ever given auton-
omy in this regard? Viewing it from this 
angle, what happened to the autonomy with 
regard to the slogan 'Gali Gal; mean shor 
hai, aur char hai (there is a street talk that a 
particular person is a cheat)? The slogan 
reached the ears of a professor who was 
conducting a programme on journalism. This 
is the episode of our state, Madhya Pradesh 
itself. This programme on journalism was 
going on in Sagar University and the profes-
sor had granted permission for this. A ques-
tion was asked as to what was the street talk 
all about. At this, one of the students told him 
about that slogan. later on the Professor 
was forced to stroll around the street after 
besmearing him in blac~, his clothes were 
torn apart and he was beaten up. Can there 
be a better example of autonomy than this? 
This is how they were misused and sub-
jected to different pressures. 

Mr. Chairman, Sir, I want to say that so 
many committees were constituted like the 
Bhagwantam Committee and then the Pu-
ranch and Joshi Committee but their recom-
mendations were not accepted. Then came 
the Sarkaria Commission which recom-
mended while toeing the line of the Govern-
ment that there is no question of granting 
autonomy. Then in 1980 came the 
Parthasarthi Committee which further set up 
a sub-committee comprising people like 
Mulkraj Anand and they laid down certain 
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directives for the telecasters, the news cast-
ers to be complied to. Certain guidelines 
were set forthe compliance thereof and they 
were presented before the Lok Sabha as 
well in 1982 but even after that they were 
discarded like anything and were never 
considered again. I would like to urge the 
Government that the gUidelines set by the 
Parthasarthl Committee were very good and 
they should have been conSidered. No 
welghtage was given to them while formulat-
ing this Bill. I hope, therefore, that they will be 
considered 

I hope that thiS autonomy would not 
remain merely a structural autonomy In fact 
the autonomy has come as a matter of Tight. 
As regards repeated assertions about the 
finanCial autonomy that such and such 
amount of money would be granted, I would 
say that they Will be getting thiS as their 
nghtful money and not In the shape of Gov-
ernment doles. 

Therefore, their finanCial autonomy Will 
be preserved and Prasar Bharatl Will func-
tion as a totally economically Independent 
entity As a matter of fact, autonomy cannot 
be acqUired merely through laws, regula-
tions and constitutional amendments I agree 
that thiS can be achieved by dint of morality, 
political will and conSideration for public inter-
est on the part of the Government Auton-
omy cannot be achieved by merely enacting 
laws, though Without making laws, It can 
never be achieVed. It IS a very good legisla-
tion that IS being enacted. Many times the 
Issue of credibility IS raised. I wanted to say 
that one Shnmatl Shahm Malhotra died of 
burns In 1982. Shn Kamaleshwar was the 
Additional DlrectorGeneralthen. He recorded 
they interview of the lady before her death 
and presented that interview cassette before 
the court In the shape of dying declaration of 
the deceasde but the court did to admit it as 
a legal evidence. Therefore, when we are 
talking about autonomy, its credibility should 
be enhanced to the extent that such things 
are treated as legal evidence In courts and 
elsewhere. (/nte"uptions) 

Mr. Chairman, Sir, the Cabinet has given 

assent to the Indian Broadcasting Pro-
gramme Service (I.B.P.S.). I wish that all 
such services should be brought on the 
same footing before Prasar Bharati comes 
into being. As you know, the Indian Broad-
casting Engineering Service IS eight year 
old, the I.B.P.S. is being given the final 
shape now, so, It would be better If these 
services are brought on the same footing 
before work IS started. The Indian Informa-
tions Service does the work of editing and 
compilation of the news under the Central 
Government. I understand that It IS because 
of the people of thiS service that there were 
allegations and counter-allegations in the 
recent days which led to erosion of credibility 
of the news They should either be totally 
merged With the Prasar Bharatl or If they are 
to be kept as a separate entity. the Prasar 
Bharatl people alone should be entrusted 
With editing and compilation of the news 

Mr Chairman, Sir, I would like to make 
one more submiSSion The Issue of promo-
tions on 100 percent baSIS of the mixed 
cadres of the Broadcasting Executives, 
Production ASSistants, Sub-editors, ASSIS-
tant-editors etc. In Akashwanl and Door-
darshan for the posts of Broadcasting Ex-
ecutives and Programme Executives IS under 
active conSideration of the Department of 
Personnel. ThiS matter should also be diS-
posed of expeditiously. 

I shall conclude after I make one more 
Important POint I want that the Tights being 
conferred on the Broadcasting council have 
restricted It to the level of merely an adVisory 
body Prasar Bharatl should be equipped 
With enough powers so that deCisions could 
be reached after scrutinising all the com-
plaints and grievances after making use of 
their own common sense and Judgement 
without waiting ior the complaints to be re-
ceived from outSide from the Radio, the 
Newspapers and Journals and the diviSions 
so taken should be binding on the Board of 
Governors. Things cannot be set right un-
less the deciSion becomes binding on the 
Board of Governors. Why should the Council 
be relegated to be merely an advisory body? 
Their suggestions should be a.ccepted. 
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Mr. Chairman, Sir, the members of all 
the political parties of Australia are directly 
given representation in the Board of Gover-
nors of the Australia Broadcasting Authority 
• n proportion to their respective party strength 
in their Parliament. In West Germany too, 
their rights and powers have been made fully 
effective in order to enable them to function 
properly inthe Information and Broadcasting 
Department. Likewise, rights and powers 
should be conferred upon the committee to 
be constituted, as per Shri Advani's sugges-
tion, in orderto superwise its functioning and 
that committee should be constituted on the 
lines of P.U.C. and the Estimates Commit-
tee. With these words, I conclude. 

[English] '~ \S 
DR. DEBI PROSAD PAL (Calcutta North 

West): The Prasar Bharatl Bill that has come 
for discussion before the House, it wili be 
seen how in haste and speed this Bill was in-
troduced in the very first session of Lok 
Sabha. There are more than 340 amend-
ments. As a learned Member from the other 
side has pointed out that the Bill was intro-
duced with so much haste and speed that it 
required serious consideration. If those 
amendments which have been moved from 
our side are accepted, then. of course, there 
.s nothing to be said. Otherwise, the Bill 
requires to be sent to a Select Committee for 
serious consideration becaUSe the Prasar 
Bharati Bill will create a great impact and it 
has a great influence upon one of the most 
important electronic mediC'!. The object of the 
Bill is a laudable one. The work of the Prasar 
Bharati will be innovative, dynamic and so 
many laudable expressions have been used 
in the object clause. But we have to consider 
whether this Bill will introduce a real auton-
omy for the functioning of the administration 
of the Broadcasting Corporation. In order to 
appreciate what is the real autonomy to be 
introduced, we have to examine who are the 
persons who have to be appointed, in the 
different Committees and the different agen-
cies through which this Corporation is to 
function. We are to examine who are the 

persons who will be responsible for making 
the appointments and in what manner the 
influence of the Government will be felt even 
though indirectly in the selection of the per-
sonnel and who are to fill up the various 
agencies of the Corporation . 

The third point which we have to con-
sider is after the appointment of these per-
sonnel whether it will be possible for them to 
exercise their function fairly, independently 
without any influence from the Government. 
These are the points which have to be taken 
into consideration in order to appreciate 
whether real autonomy is sought to be intro-
duced by this Bill or it is a mere pretension or 
veneer in order to exercise the control of the 
Government through an indirect way. If it is 
an autonomous Corporation but the Govern-
ment will exercise its control through an 
.ndirect means, then it will be a dangerous 
position. Because if the Government runs 
the broadcasting under their Ministry of In-
formation and Broadcasting then the Gov-
ernment will be answerable to this House 
and the officers will be accountable, if there 
is any mismanagement, it there if no proper 
functioning of the administration. But, when 
you create a Corporation and under the 
Corporation, you give certain powers to the 
agencies and whenever any mal-admini-
stration comes, the Government can take 
shelter and say that that are not responsible 
for it. An autonomous Corporations wi" be 
running the Broadcasting Department, and 
therefore, there is no provision in the Bill 
under which the autonomous Corporation 
will be accountable to this House or they will 
be answerable to this House. All that the Bill 
provides is that they are to prepare a state-
ment, and the statement is to be placed 
before this House. Therefore, we have to 
see whether the real accountability has been 
provided for in this Bill. Now the agency of 
the Government who have to run this adm in i-
stration, the Board of Governors, originally 
the Bill introduced a full time Chairman. But 
the most important amendment which has 
been introduced showed that the Chairman 
of the Broadcasting Corporation will be a 
part-time one. I do not understand how such 
an august body which has to perform this 
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important function is to be heated by a part-
time Chairman. Hisistobe like the Chairman 
of a private company who is a part-time 
Chairman. That means his duties and re-
sponsibilities will be a hatf-hearted one and 
he will not be answerable to the House for his 
astions. The Board of Governors, who are to 
function, you might call them Governors. you 
might call them whatever you like. It reminds 
me of a very good story. In the municipality 
the sweepers were given the name Assis-
tant Conservancy Inspectors. Then, the 
municipality decided to increase their salary. 
but they have to give their names as sweep-
ers and not Assistant Conservancy Inspec-
tors. All the sweepers stood on strike-we do 
not want any increase in salary, but our 
name should be as Assistant Conservancy 
Inspectors. Now. whatever name you may 
give to the Governor. it is a very. if I may say 
so, an ostentatious name. But, how far this 
Board of Governors who are independent 
will be exercising their functions. In the 
appointment of the Board of Governors, the 
Chairman of the Council of States, the 
Chairman of the Press Council and a nomi-
nee of the Government are to be responsible 
for selecting these persons. In other words, 
the Government's influence will not only be 
overt but that will be all pervading. and if any 
member does not attend the meeting, be-
cause of his absence the decision of the 
Committee will not be invalidated. So. ulti-
mately, the Government will certainly be 
exercising its control over the appointment 
of the Board Governors. 

The important agency is the Broadcast-
ing Council. Those who are aggrieved by the 
manner in which the Broadcasting Corpora-
tion is to function. they can lodge their com-
plaint before the Council. The Council has to 
hear and ultimately decide whether the 
complaint is justified or not. Its functions are 
of, a quasi-judicial nature. and it is an ele-
~ principle that if the Council is to 

" ~n as a quasi-judicial body to hear and 
". til. tne the complaints which are to be 
filad~ lbe persons from the public, they 
have no power like any other quasi-judicial 
body to Cl8tTtp9J the attendance of the per-
sons whose presence wit! be necessary for 

the proper decision of the complaint. They 
have no power to compel the production of 
certain documents or books which are nec-
essary if the complaint is to be properly gone 
into. Such powers are given to any quasi-
judicial institution which has to determine 
and decide the complaint lodged by the 
parties. What will be the position of the 
recommendation of the Council? The Coun-
cil will make recommendation and they have 
no power even to execute or to enforce their 
decision. This will go to the Executive Gov-
ernor and if he is not satisfied with the 
recommendation of the Council, then ulti-
mately it will be placed before the Board of 
Governors, and if they do not accept the 
recommendation of the Council, they will 
only record the reasons. But ultimately to 
whom are they answerable? The Council's 
recommendations are not to be placed be-
fore the House so that the House may be in 
a position to know what recom mendation the 
Council has given and why the Board of 
Governors or the Executive Governor are 
not in a position to accept it. Even in the 
appointment of the members of the Council, 
they will be appointed by the President, in 
consultation with the Chairman. The 
part-time Chairman will ultimately be rec-
ommended by a body in which the nominee 
of the Government will have a larger role to 
play, and the President will be deciding the 
constitution of the Council, in consultation 
with the Chairman. The appointment of the 
Council also will necessarily evoke certain 
amount of criticism because if the members 
of the Council are to be appointed as a fair 
and also an impartial body of people. then it 
is necessary that a broadbased constitution 
should be made and also people like, for 
example, the Chairman of the Union Public 
Service Commission, the .4uditor General of 
India, the Chief Justice of India and people 
who are not associated with the running of 
the Government, should be members, in 
order to recommend the members of the 
Council and also the members of the Board 
of Governors. But there is no such provision 
in the Bill. More important is that although the 
Broadcasting Corporation has been made 
on the model of the British Broadcasting 
Corporation, many of its important pravi-
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sions we have not been adopted. There is 
another point which required consideration. 
Under the Telegraph Act, as it is today, the 
definition of telegraph is very wide in its 
sweep and character. It includes television. 
It includes radio waves. It includes all sorts of 
electronic media and the Government has 
been given the power under the statute to 
run these electronic media. The Govern-
ment has the power to grant licence. Now, if 
the licence is granted and the Broadcasting 
Corporation being an autonomous body, as 
it appears, it requires a licence under the 
Telegraph Act from the Government of India, 
Questions will arise whether the Govern-
ment can give an exclusive licence to an 
autonomous body like a Broadcasting Cor-
poration. If the Licence is to be given. then 
there is no provision for giving exclusive 
licence to an autonomous body which is a 
jurisdistic entity. That is why, even those who 
are to run the broadcasting media can also 
equally claim for a licence to be given. If the 
Government does not run for itself then there 
is no reason why the citizens also cannot 
apply for a licence to run the broadcasting 
media, like the American Federal Communi-
cation Council which has the right to grant 
licence to the broadcaster Government can 
grant licence to others subject to any condi-
tion it may impose in the Prasar Bharati Bill 
if the autonomous body is to run, if at all 
independently to two important principals 
there should be the principle of fair,less 
provided and the principle of equal opportu-
nity. If, for ex ample, one Party wants to place 
their views through this olectronic media, the 
other Party must be given the same privilege 
and If there is any deviation from it, there will 
be lapses in the maintenance of the principle 
of fairness. Now, this should have been 
provided for in the Bill. We are ultimately 
uplying upon the good sense of those who 
will be running this Prasar Bharati or the 
Broadcasting Corporation. If there is no 
statutory protection for maintaining these 
elementary principles which are recognised 
in all civilised democratic countries, then 
ultimately you will have to depend upon the 
good sense of those who will be running this 

Broadcasting Corporation. Who are those 
people? Those people are ultimately to be 
appointed by the Government and they will 
be under the control or influence of the 
Government. And if the Government's direc-
tives are not complied with, then ultimately 
the Government may not give the necessary 
finance. There is no provision for financial 
autonomy in the Broadcasting Corporation 
Bill. If, for example, the Broadcasting Corpo-
ration takes certain amount of money from 
the private business houses and there by 
they do not want to depend upon the Gov-
ernmentfinance, there is no protection under 
the Bill as to what amount the private mo-
nopolists, the private business people will be 
able to finance this Broadcasting Corpora-
tion. Otherwise, they will ultimately go into 
the hands of these big business houses and 
the Government, in alliance with the big 
business houses will ultimately convert this 
Broadcasting Corporation into a monster 
which will not be responsible to the Parlia-
ment which will not be responsible to the 
people and this electronic media which is the 
most important media for imparting informa-
tion education, entertainment among the 
common people, people in the rural sector, 
the people who are most uneducated, will ba 
ultimately going into the control, in the hands 
of a few coteries who, in alliance with the 
Government in power and also with the big 
business houses, may completely deprive 
the people of the benefits of this important 
media. 

Sir, these are very important considera-
tions for which the Bill should not have been 
introduced with haste. The amendments 
which have been suggested Hom my Party 
are amendments only to remove some of 
these lacunae and if the hon. Minister for 
Information and Broadcasting is really seri-
ous and has an open mind, then he should 
accept the suggestions which have been 
made from our side. The whole idea is that if 
you want a really autonomous Corporation 
which will be answerable to the people, 
which will be answerable to the House, there 
is no provision for accountability tothis House. 
On the other hand, what will happen is that 
the Government is given the power to give 
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directions to the Corporation for the purpose 
of security and for the purpose of main-
tainance of public order and if those direc-
tives are not complied with, then the Govern-
ment can take action against those who are 
running the Corporation. In other words, in 
the name of public order the Government 
can introduce any directive by which the 
Corporation is to be controlled and influ-
enced. Even the mind of the Minister to 
introduce a rigid control is very clear when 
the Minister for Information and Broadcast-
ing has introduced so many amendments in 
Section 22 (A), (B) and (C). The whole pur-
pose of these amendments is to introduce a 
tight and rigid control over the functioning of 
this Corporation. This is a very serious thing. 
It has been accused by Advaniji that when 
our Government was running the Admini-
stration, there were many lapses. I can only 
point out to Advaniji that even during his 
Administration during the period from 1977 
to 1979, it has been reported in the press that 
on 15th August 1979, 15 minutes were 
devoted for the purpose of glorifying the 
President of the Rashtriya Swayamsevak 
Sangh and that was highlighted in the press 
that this was nothing but a sort of undue 
influence being exercised by the Minister at 
that time and Mr. Madhu Limaye. the Gen-
eral Secretary of the Janata Party at that 
time criticized it very strongly. Even when he 
was the Information Minister, at that time the 
President of the Rashtriya Sevak Sangh was 
glorified and equated with Mahatma Gandhi, 
and with Netaji Subhash Chandra Bose and 
this was criticised by Mr. Madhu Limaye. 
You will see the report in The National 
Heraldof 3rd August 1979 where he pointed 
out that this was an insult to the nation that 
the President of the Rashtriya Sevak Sangh 
is glorified and equated with those leaders. 
And this is the way how the Government ran 
this Department during his Administration to 
equate and identify one R.S.S. and through 
the media they wanted to introduce and 
popularise his party. This was the way how 
it functioned and it does not lie in his mouth 
to say that when the Congress Government 
under the leadership of Rajiv Gandhi was 
running this Information Department, there 
were lapses of that nature, but still we want 

that this Prasar Bharati is to be really an 
autonomous institution in its functioning and 
it will be answerable to the people. Other-
wise it will be a pretention, it will not be a real 
autonomous institution. This is a very dan-
gerous thing, Sir, because if you cannot 
really introduce an autonomous institution 
answerable to the people, the portents of this 
sinister move will be for future years and the 
House will consider it very seriously. 

17.00 hrs. ~ '") 1.-
SHRI RUPCHAND PAL (Hooghly): Mr. 

Chairman, Sir, atine vEiry &Jlset, I congratu-
late the National Front Government forbring-
ing this important piece of legislation. It was 
their commitment made to the people during 
the last Lok Sabha poll. It was a declaration 
made in their election manifesto. , particu-
larly thank Mr. Upendra for the care he had 
taken during the last eight months or so, to 
interact with all sections of the people, the 
media experts, the political leaders and the 
social workers. But, still I am rather amazed 
to hear the speeches made by the Members 
from the other side. They are all accusing 
that this had been done in a mad hurry and 
undue haste. But that is not so. During the 
last eight months, Mr. Upendra had inter-
acted in such a manner that we can just say 
that it had been done in the best democratic 
traditions which could not be imagined by 
them the Congo (I) people. The least I had 
expected from them was that before speak-
ing on this Bill, from the Congress (I) speak-
ers like Mr. Sathe would apologise in this 
House and through this House to the nation, 
for the disgraceful misuse and for the most 
irresponsible manner in which they had 
misused the electronic media during their 
days. I shall just remind them of two occa-
sions only. , can cite hundreds of such ex-
amples. But I do not want to take much time 
of the House. I shall mention only two 
occasions. In the Ram Janma Bhoomi-Babri 
Masjid controversy, when the court verdict 
was given at 4.30 p.m., the lock was 
opened by breaking it at 4.40 p.m. and at 
8.40 p.m., the whole detail as to what hap-
pened after the judgement was shown on 
Doordarshan. As a result, within 48 hour~ 
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only in Uttar Pradesh, communal riots started 
in no less than 18 pisces. This was the 
'responsible' Government who behaved in 
such a manner and this was their way of 
dealing in the matter of Doordarshan. , am 
referring to another occasion. On 31st Octo-
ber, 1984, Mrs. Gandhi was assassinated 
and of course, it was an unfortunate incident. 
But what had happened afterthat? Ithinkthe 
Doordarshan must have been ready for all 
these that slogans of retaliation and state-
ments made in retaliation were shown for 30 
long minutes on Doordarshan. What was the 
result? The ugliest riots that had ever taken 
place in the world, had taken place in Delhi. 
I am citing only two examples. When this 
was the way they have behaved. at least 
they should have first apologised before 
speaking on this autonomy of the electronic 
media. Sir. many things have been said 
about autonomy. But in the ultimate analy-
ses, it is the extension of the rights of the 
people; it is a power given to the people and 
not simply to some institutions. It is to be 
seen as to how the people are going to be 
benefited as a result of this autonomy. Au-
tonomy is not a cricket ball to be thrown at the 
opponent's wicket. 

Nor it is an apple to be picked up and 
eaten immediately by the ruling Party. It has 
to be created and allowed to grow. We have 
all to contribute to this concept of autonomy. 
l.here is nothing like absolute autonomy. So, 
·l~k. that this will have to be seen in 
r~ion to the rights of the people, how they 
are -gc:ling to be benefited as a r.ssult of 
autonomy. I have no ilfuSion that overnight 
the scene is going to change radically and 
immediately after the Bill is adopted here, 
the downtrodden, the weaker sections, the 
women, the peasantry, the agricultural la-
Mur, the working class will begin to domi-
nate the small screen. They will not. In a 
class-divided society, those who rule the 
society. will rule the media or it may also said 
that those who rule the media will also rule 
the sOciety. There is no radical change. I 
know that the same elitist consumerism will 
continue and ha\f-.4ed children of our country 

will continue to look at the Cadbury adver-
tisements and other such advertisements 
quite dazed and stare at the colourful adver-
tisements of Cadbury or other food products 
manufactured by the multi-nationals which 
they will never taste in life. I do not have such 
illusion that radical changes are going to 
take place tomorrow inthe electronic media. 

But are we to allow unbridled power to 
the new Prasar Bharati board so that it can 
be controlled by proxy by the multinationals. 
by the monopoJy houses? No. There must be 
some provision. some control so that after it 
is converted into an autonomous corpora-
tion, the multi-national corporations. the 
monopoly houses cannot call the tune either 
from behind or from the corner. 

I think. Government funding is required 
for this. About second-channel, we have 
moved some amendments. I do not know 
whether the Government is going to accept 
them or not. But our feeling is that the Gov-
ernment has been acting in a most demo 
cratic manner to achieve a national consen-
sus on that. 

Let me now come to the speeches made 
by the hon. Members from the Congress-I. 
Shri Satheji was speaking like a pseudo 
Sanyasi. Those who have committed the 
gravest crimes on democracy, who have 
tried to destroy all the democratic institu-
tions-judiciary, Parliament, Co-nstitution, 
CAG office and everything-those who have 
misused the media in the most disgraceful 
and are speaking irresponsible manner about 
real autonomy, genuine autonomy and they 

<' .• are trying .·.describe this Bill as a fraud. We 
have seen "r1'Iany ironical situations in his-
tOry. ~d~d for real of Congress (I) 
autonomy "mUst be a memorable occasion 
and o","ot-rtJB u:,~.rO'll;es of Indian history, 
on doubt. ~ .. h4Y~. moved some amend-
ments. The Csmgi..s people do not have 
any positive lilt~d/They are speaking in two 
voices. Mr. Chida."waram wants privatisa-
tion. They are in favour of privatisation. Their 
leader has also said that he is in favour of 
privatisation. At the same time, they are 
speaking indifferent voices feal autonomy, 
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genuine autonomy and all that. We have 
said, there must be some sort of parliamen-
tary control and forthat matter, a joint parlia-
mentary committee consisting of represen-
tatives of both the Houses of Parliament will 
be the best answer so that the committee 
can supervise, oversee and monitor it. They 
can ensure the accountability of this Corpo-
ration to Parliament About the Broadcasting 
Council, we have moved some amendment 
and we hope the Government will accept 
that Le., there must be some parliamentary 
representation in the Council also, so that 
some political approach to complaints, some 
political intervention in respect of the 
feed-back from the viewers and the listen-
ers, may be possible and complaint may be 
taken up seriously. 

We have another amendment. I think 
Shri Vasant Satheje is not here. He has been 
speaking about that. Will it only be 'impotent 
rage' with which Parliament will react in case 
of persistent failure to obey or comply with 
the directives and the request of the Govern-
ment for providing information? No. Our 
amendment is that the Parliament will have 
the power to supersede in case of failure of 
this Board to comply with the Directives of 
the Government or in the case of failure to 
provide necessary information to the Gov-
ernment. 

The State Governments must have their 
say. We had demanded earlier that the 
second channel should be given to the State 
Government. Now there is provision for 
Regional Council. The State Government 
must have some say in this matter. Prof. 
N.G. Ranga is here. I am reminding him that 
on 28th June, 1947 Shri P. Sitaramaiah 
while speaking in the constituent Assembly 
had advocated that the powers in this regard 
should be given to the State Governments in 
the interest of rural eduction and rousing 
mass initiative. So, this consideration should 
be given that the State Government should 
have some say in the matter. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Are you pressing your amendment? 

SHRI RUPCHAND PAL: Yes. 

SHRI SONTOSH MOAN DEV: We shall 
support it. 

SHRI RUPCHAND PAL: We have an-
other amendment. This Government is very 
much in favour of workers participation in 
management. We propose that there must 
be some representation of workers of all 
categories and the programme staff on the 
Board itself. The Government of India today 
as yet does not have any national cultural 
policy. In a country like ours with so much of 
linguistic and cultural diversity, we need have 
a national cultural policy. We do not have 
any national information policy. For a third 
world country like ours, what fs information? 
We need a definition? What is the informa-
tion give except saying that Mr. Bush is going 
from this place to another place. This is no 
information for us. Our information should be 
what is the need of the peasantry, what is the 
need of the working class and what is the 
need of the country itself, the national unity, 
and all those questions. 

Keeping in mind all these questions, we 
require a national information policy. We 
have a national education policy. But it should 
be reviewed and in the perspective of all 
these, national cultural ploicy, cultural JX>I-
icy, information policy. national eduction 
policy, we should have a media a national 
policy relevant for a country like ours. It 
should not be imported BBC model. It should 
be very much relevant. For a third world 
country like ours with all our commitment to 
non-alignment, anti-imperialist struggle, 
democratic conventions, we must evolve a 
new concept of autonomy, in the background 
of all these national policies. We can do that. 
We can enrich our concept of autonomy in 
this way. 

I think the Government will accept all 
our amendments and with that we shall find 
a landmark is created and a new Chapter in 
the history of Indian broadcasting is created. 
It will strengthen our democracy. It will 
strengthen the hands of the people of this 
country. 

With these words I commend that the 
Prasar Bharati Bill be passed with all these 
amendments. 
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~HRI CHITTA BASU ( Barasat): Sir, I 
deem it my great privilege and pleasure to 
rise and support a..,d welcome the Prasar 
Bharati Bill. My friend Shri Upendra has 
really demonstrated and exhibited a sincere, 
sustained effort to persuade those Members 
in the House who have refused to see the 
good points and plus points in the Bill. 
However, it is their freedom and it IS all his 
patience and good wishes that will ultimately 
see the end of the day. 

Sir, I welcome this Bill because of vari-
ous reasons. Firstly this has been done in 
fulfilment of the promises that have been 
made by the National Front during the elec-
tion campaign. Secondly, I again support 
this Bill because of the reason that there has 
been persistent demand forthe autonomy of 
the electronic media. Right from the early 
60s, there has been that kind of a demand 
which was voiced again and again on the 
floor of both the Houses of Parliament for 
introducing autonomy in the media. 

This Bill seeks to set up or establish a 
Corporation which will function as a genuine 
autonomous body in a manner which is fair, 
which is objective and also in a creative 
manner. I hopethatthe numberof provisions 
have strengthened this attitude of giving 
autonomy to the media. 

Sir, you will agree with me that this Bill 
holds out a promise that All-India Radio, 
which has the potentiality of reaching cent 
per cent of the population of our country and 
Doordarshan which has the potentiality of 
reaching 75 percent of ourpeopletoday, will 
be free from the clutches of those who want 
to maintain their control over the media in 
order to fulfil their partisal"\interests. This Bill 
will liberate the electronic media from such 
controls. 

Sir, the support ior this Bill has been 
universal in our country. This support has 
been there because the people have still got 
fresh in their mind the experience that they 
had to undergo during the ear\ier periods, 
particularly during the regime of the previous 
Government. Some instances have been 
cited I do not like to misuse my time by giving 

more examples in this regard. If you have 
kindly noted the trend of the discussion in 
this House, I think you might have noticed 
that there are criticisms on two grounds. One 
such ground is that real autonomy has not 
been given. I would only say that I do not 
know what they really mean by autonomy 
and what they really mean by real autonomy. 

SHRI SONTOSH MOHAN DEV: It is 
like Non-Alignment and genuine Non-Align-
ment. 

SHRI CHITTA BASU: Non-Aligment is 
Non-Alignment. There cannot be unreal Non-
Alignment and also real Non-Alignment. 
(Interruptions) Autonomy is autonomy. 
Autonomy means the least degree of control 
by the Government. There is the functional 
autonomy. That functional autonomy does 
not mean abdication of all kinds of control. 
They should also understand this. I again 
repeat what the Bill proposes to give is a 
functional autonomy. It doesn't provide a 
mechanism which is free from all kinds of 
controls. There must be some degree of 
control. It is necessary because of the socie-
tal interest. From that point of view, there 
should be some social control. This is what 
is meant by functional autonomy. Those who 
have criticised this Bill on the basis that this 
is no real autonomy,lthink, theircharges are 
grave and also reflects a negative attitude to 
autonomy. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Future will speak. 

SHRI CHITTA BASU: 'also repeatthat. 
And I think, the House is the best judge and 
this Bill is the best under the present circum-
stances particularly taking into account the 
existing social, economic as well as financial 
realities that we face today. Therefore, so far 
as principle is concerned, this is the best 
under the existing circumstances, under the 
given circumstances. 

The second criticism is and that gener-
ally emanates from the so-called iree think-
ers, free entrepreneurs and who are the 
votaries of free enterprise in the country. And 
they are the free thinkers against all kinds of 
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administrative and social control irrespec-
tive of the need of social control, irrespective 
of the conditions prevailing in the society. I 
cannot use a less harsh word for this. This is 
nothing but a madness and blindness to the 
reality of the situation of the society. If this is 
the attitude of the free thinkers or if the 
attitude of the varies of free enterprise is 
accepted, then what will be the future of this 
electronic media which is such an important 
sensitive instrument to reach the people? It 
will become nothing more than what is hap-
pening in the print media today. That is a jute 
press, a textile press, that is, a press which 
is being monopolised by big industrialists. 
Therefore, there cannot be that kind of free 
enterprise; there cannot be that kind of free 
thinkers. That is nothing but allowing the 
privatisation of this important instrument 
which is for for disseminating information. 

In this connection, I would also want to 
remind the hon. Minister his commitment 
and also I want to warn a note of caution. I 
think, it has not been possible for the Gov-
ernment to control the print media to democ-
ratise the print media. Some attempts are 
being made to democratise this media and 
the democratisation cannot be possible, 
autonomy cannot be preserved unless the 
responsibility of funding is taken by the 
Government. I appreciate and I repeat and I 
quote what Mr. Upendra said in Madras 
some time ago regarding this point. I quote: 

.. We are not in favour of AIR and TV 
getting into the clutches of multina-
tionals for their survival after getting 
relief from the Government clutches." 

You said so. Right. I appreciate and I 
congratulate for making such a candid state-
ment. We also do not like to deliberately 
allow this media to land in the clutches, in the 
lapofthe multinationals. I hope, I believe and 
I trust that he will adhere to his com mitment. 
He will accept some amendments so that in 
order to earn a revenue he will not leave this 
electronic media to the commercial adver-

tisement which has been moved by many 
from this side of the House. 

Now I come to the question of directives 
to be issued by the Corporation. 1 don't find 
my good friend Mr. V.N.Gadgilhere. Hewas 
a one-time 1&8 Minister. He was ridiculing 
the idea of autonomy. With your permission, 
Iwanttoquotewhat he said in June 1985. He 
said, if I want to interfere I can interfere in an 
autonomous corporation also. That wastheir 
attitude. The attitude was to interfere and he 
boasts and takes pride in saying, have an 
autonomous body and yet I as a Minister will 
interfere. This must be listened to Mr. Upen-
dra. That was their attitUde. 

SHRI SONTOSH MOHAN DEV: mr. 
Upendra himself agreed that he is interfer-
ing. He has said that it is still under the 
Government and he has the authority to 
interfere. He said it during the President's 
Address. 

SHRI P. UPENDRA: I only said, they 
are still a Government media and I cannot 
absolve myself of my responsibility. That is 
all I said. I did not say I interfere. 

SHRI P.CHIDAMBARAM (Sivaganga): 
Mr. Upendra, refer to your 1 8 minutes editing 
in the tape. Compare your editing with the 
Nixon's editing of the Watergate tapes! 

SHRI CHITTA BASU:' sound a note of 
warning. Don't follow them. They may have 
pride to say even in an autonomous body 
they can interfere. Don't have that attitude . 
This is my note of caution. Autonomous body 
is an autonomous body. It must enjoy the 
functional autonomy and you cannot inter-
fere on behalf of the Government. I say as a 
sound of warning that you don't have the 
attitude that they have displayed and allow 
this autonomous corporation to function in 
an atmosphere of autonomy, in an atmos-
phere of democratisation to fulfil the objec-
tive for which the corporation is going to be 
set up. 

I would also need to emphasize that 
there is need of issuing directives. 
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SHRI SONTOSH MOHAN OEV: Then 
what is autonomy? 

SHRI CHITTA BASU: Here I say you 
have got a negative attitude. You want that 
there should be no social control. Is it not eh 
social need to maintain the unity of the 
country? Is it not the social need and social 
urgency to maintain public order? 'S it not the 
necessity for the country as whole 'to allow 
the unity to be strengthened in the face of 
diversity? These are the social needs; these 
are the national needs and in order to fulfil 
them it is necessary to have some social 
control. In order to exercise that social con-
trol there should be some mechanism to 
issue that kind of instructions or directions. 

( Translation] 

SHRI BRIJ BHUSHAN TIWARI (00-
mariaganj): Mr. Chairman, Sir, at the very 
outset, I would like to congratulate han. 
Upendra and the Government for introduc-
ing this histroic Bill in the House. The heirs 
and successors of Pandit Jawaharlal Nehru 
did not give shape to his dreams of 1948. 
They proved to be sheer successors of his 
position and his property. But the National 
Front Government and our hon. Minister 
have turned those dreams into reality by 
bringing forward this Bill in the House. This 
was also a dream of our National Movement 
and of the struggle for independence. I was 
very patiently and seriously listening to the 
member of the prominent opposition party 
who are very senior Members of the House 
and have held different Government posi-

Article 22 in this case is a positive guar- tions. Just now, one of our senior members 
antee against the misuse. That should be said that the Congress Members speak very 
done in writing. You have been giving all loudly and one could easily distinguish the 
these years telephonic advices. You have voice of Shri Sathe and Shri Chidambaram. 
been advising the editors through somebody I say that there were not just two voices but 
else that PM's office wants it, Mr. Chidamba- too many Kangues. The greatest testimony 
ram desires it, Mr. Sontosh Mohan Dev to that lies in the amendment of Article 326 
wants it or such and such people want it. and 300 that was brought on behalf of the 
That was the mechanism of giving directives main opposition party, the Congress party. I 
and misusing the power. Here the guarantee cannot understand as to how do they visual-
IS, this must be in writing. That must also be ise all sorts of things-on the one hand they 
placed before the House. Do you mean to talk about functional autonomy, on the other 
say that this does not enjoy autonomy? Do hand they talk about privatisation and in the 
you mean to say that this does not enjoy same breath they also advocate participa-
sovereignty? It does. I represents the sover- tion of the Government employees and offi-
ignty of the people. This is the highest sover- cers in it. It is but natural that their imagina-
eign body which can sit over it. This is the tion cannot go beyond this point once they 
real attitude of having functional autonomy, have discarded the civilization and the cul-
called free-far-all, as all social controls are to ture they were bred and brought up viz the 
be negativised. I think, that is a dangerous culture of the freedom struggle. The objec-
attitude. This is counter-productive as this is five of the Bill has clearly been mentioned in 
the model which the Western media wants the Bill itself. This is an innorative, a dynamic 
U;3 to follow. I think, we cannot emulate the and a flexible Bill. These are the three char-
Western media system because, as has acteristics laid down in the Bill. Thera existed 
been very rightly pointed out, our society a proposal for an autonomous corporation in 
needs a different treatment of the matter. our country but no framework had been laid 
Therefore, we are against the emulation of down therefor. I have studied the broadcast-
the Western media. We are to serve the ing arrangements in vogue in certain coun-
purpose of Indian realities. In this case, I tries. I would like to saythatthecountriesthat 
think. this Bill is a correct reflection of the have opted for the autonomy of their Broad-
needs of the Indian people. Thank you very ~', casting Agencies harbour democratic tradi-
much. tions as well. Democracy is a part and parcel 
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of the social life of these countries. Today 
they talk of sovereignty of the Parliament 
and are expressing such apprehensions that 
in case the supervision and contrdl of this 
supreme institution of the country is lifted 
and this becomes a totally au1onomous body 
or corporation it might be taken over by the 
multinational companies or the bureaucracy 
and the vested interests might gain control 
over it. Therefore, the Parliament should 
exercise its control over it. But the way 
previous Government shamlessly misused 
Parliament and its majority brute majority 
one can hardly find a parallel example in any 
other democratic country of the world. You 
changed the Allahabad High Court verdict 
and rendered it null and void by misusing 
your majority in this Parliament. By dint of 
majority which you enjoyed in this very House 
once, you turned the whole country virtually 
into a jail and abrogated the right to life by 
imposing Emergency. That is why the people 
are apprehensive. This is a fact that the 
House will have an over all control over this 
autonomous corporation if the present 
composition of this House continues. India is 
a vast country having diverse religions and 
cultural entities and the way the peoples 
verdict is sought in elections, we failed to 
follow the democratic traditions in our Broad 
casting system and the result was that we 
had to face the hazards. This is nothing but 
a conflict between the mind and the ideolo-
gies that on the one hand you talk about 
creating a monopoly and on the other you 
talk about the functional autonomy. This is 
sheer nonsense. 

I have great regard for Sathe ji. I was 
keenly listening to him. Did he give them the 
fune!ior,;)1 autonomy? The same smooth 
tongued people, the same wrong type of 
people who have no imagination. no creativ-
ity, these few English knowing people today 
want to impose this culture on our country. 
Till date Doordarshan and Akashwani did 
not formulate any policy with regard to our 
culture, language or public life. I agree that 
the music and dance are very essential for 
the entertainment of the people. But if a 
Government or a system endeavours and 
aims by way of dance an music. to disuade 

the youth of the country and its people from 
the debates on matters of principles, it is a 
great sin, it is a very dangerous tried. Our aim 
is to provide information. education and 
entertainment but all the three cannot be 
viewed in isolation. They have to be viewed 
in unison and in totality. I WOUld, therefore-, 
like to say that all the provisions made in the 
Bill are well thought out provisions made in 
the Bill are well thought out provisions. 

I would like to compliment our Govern-
ment, particularly the hon. Minister. The 
Members sitting opposite will not be able to 
appreciate it because they are not used to 
survive in such an environment. The hon. 
Minister invited nationwide debate and 
amendments the day this Bill was presented 
in House. By doing so, he did not display his 
infirmity. We would have got the Bill passed 
in our own way if the Government and its 
supporting parties so liked, but we did not do 
that. As I said earlier, the composition of the 
present Parliament is a testimony to the fact 
that no Bill can be unanimously passed 
without everybody's consent. That is why 
the hon. Minister candidly stated that this Bill 
neIther seeks any party interest, nor it is for 
the Government interest. Besides. it does 
not aim at earning a name for the Prime 
Minister. We are going to form such an 
institution and through that institution, we 
are going to establish such traditions as 
would be indicativ.of the drrection our future 
history and system should take recourse to. 
The option has, therefore, been left open for 
giving a s.,.ious consideration to the amend-
ments proposed, if any. You know that our 
Government and the hon. Minister accepted 
the serious amend ments without any hesita-
tion or discrimination and thereafter came 
the Government amendments. The day 
before yesterday. w. entered into a diatogue 
v,,;th the Congress people which ~ 
today as well and we are reaching a conclu-
sion, but our opposition parties insist on a 
general consensus. They will again ask for a 
consensus when the MandaI Commission 
report is discussed. 195 people have been 
eJected from their party. They should say 
with a firm voice that they do not favour the 
MandaI Commission recommendations and 
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as, such, these should not be implemented 
or else they may say that they are in favour 
of the implementation thereof, if they have 
sufficient courage and honesty. How is it that 
they demand financial autonomy atone point 
of time, the functional autonomy at the other 
and the participative autonomy at stil! other 
point of time. Such logics will not do. Merely 
talking will not help. There is dissidence in 
your party also on this issue. I also want to 
say that those people who have doubts in 
their minds that the Bill aims at giving powers 
to any institution in particular and that their 
powers are being eroded rendering them 
helpless are mistaken. Advaniji has correctly 
stated that it is a simple Bill. Parliament ;s 
supreme and as such the suggestion given 
by the Verghese Committee has not been 
accepted in which they had recommended 
amendment in the constitution to make room 
for constitutional provision. Ourfriends have 
correctly stated that if this corporation or 
autonomous corporation works in contra-
vention of their directions and tries to ignore 
the objectives that have been laid down, 
then there would be control over it. You will 
see that the charter which has been referred 
to is a part of our Bill. Our Senior Members of 
Parliament made a mention of control. A hint 
in this direction has been given in the objec-
tives of the bill. As such if the officers of this 
corporation try to ignore those objectives, 
policies or directives then the House will be 
at a liberty to think in terms of creating a new 
set up or making necessary amendments. 
But raising doubts of different kinds at this 
stage and talking of putting riders on it in the 
name of Parliament is of no use. The people 
belonging to Congress keep on dreaming of 
coming back to power. Their condition is that 
of a fish out of water. They have spoiled their 
habits by remaining in power for a long time. 
All the time they keep on thinking that their 
party may come back to power once again. 
If our party is returned to power for another 
term and such an organization is set up then 
that organization would not be accountable 
to any Government, it would be accoUf'ltabie 
to the House, i.e. the people and this we 
h ave clearly incorporated in the objectives of 
this Bill. 

[English] 

"The intention is that the proposed 
Corporation should function as agenu-
inely autonomous body-innovative, 
dynamic and flexible-with a high 
degree of credibility. It must function in 
a democratic manner which enriches 
our democratic traditions and institu-
tions, being responsible to the people 
and Parliament of India and keeping in 
mind the yariegated traditions, lan-
guages and cultures of the country. n 

[ Translation] 

As such, this is our objective. This bill 
has been brought with this objective. So I 
would like that keeping in view the serious 
and country-wide debate that has taken place 
on this bill followed by discussion in this 
House, if we pass this Bill unanimously, we 
shall be doing a good job I.Nith these words, 
lance ag:'!!1 support this Bill from the core of 
my heart and conclude my speech. 

{English) u..... ~-b 
StiRI SONTOSH MOHAN DEV (Tripura 

West): Mr. Chairman, Sir, at the very outset 
I would like to make clear our Pafty's view 
point. A wrong trend has been set in this 
House by the ruling party and their crutches 
that we are against the autonomy of the 
Doordarshan and AIR. Of course, we have 
certain reservations and we have interacted 
with the hon. Minister also. We are glad that 
gradually he is accepting our view point and 
also the allied parties are supporting some of 
the amendments moved by us. 

SHRI P. UPENDRA: That is also the 
other way round because you are supporting 
their amendments also. 

SHRI SONTOSH MOHAN DEV: Sir, I 
feel it will be a happy day for all of us when 
tomorrow we will pass this Bill unanimously 
provided the Government do not change its 
mind tonight, because every time it is chang-
ing its views. 

SHRI P.UPENDRA: It is you who me 
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changing your mind. I am always consistent. 

SHRI SONTOSH MOHAN DEV: Just 
now I heard Mr. Tiwari's speech. It was a 
very strong speech. A few minutes ago I 
heard Shri Rupchand Pal speaking on the 
SUbject. What you preach, you should also 
practice and what you say, you must see that 
that is being done also. He has alleged that 
during the regime of Congress Party, many 
things were done which were contrary to the 
spirit of democracy and that we had misused 
our power. Probably, you do not know this 
incident. Today, when we are speaking in 
this House one of our ex-Minister Shrimati 
Sheila Dikshit and one of our ex-MLA Shri 
Balram Singh Yadav are spending their time 
in the U.P. Jail because they had gone on 
hunger strike. (Interruptions) Please do not 
interrupt me. I did not interrupt you. When 
you throw a potato at me, you must get an 
egg from me also. 

They are now being kept in the jail. For 
the last fourteen days, they are in jail. What 
was their crime? They tried to ventilate the 
people's problem by observing hunger strike. 
And you have put them in the jail. Now, it is 
said-as pertoday's Nav Bharat Times-that 
you are going to keep them in the jail for 
another fourteen days. Our friends from CPI 
(M) spoke so loudly about this Bill, I welcome 
their speeches. But what happened in Cal-
cutta, when the Congress (I) launched an 
agitation? I do not want to go into what had 
happened in the streets of Calcutta. When 
the Calcutta Doordarshan focused this mat-
ter in the news, the Chief Minister and an-
other Minister, in a public meeting, con-
demned Doordarshan. The Chief Secretary 
wrote a letter to the Director, Doordarshan 
by saying that in future, before giving any 
news of this nature of law and order, he 
should get the approval of the West Bengal 
Government. It has come out in newspa-
pers. If I am wrong, I will definitely beg an 
apology. But I have read in Aajkal.Just now, 
I went out and again read the Aaj Kal. Aaj Kal 
is known to be a newspaper which supports 
you. 

17.47 hrs. 

[MR. DEPUTY SPEAKER in the Chair 1 

They have written this. Now, let us not 
quote what had happened there. Shri Upen-
dra is a good friend of mine. But let me say 
what has happened during his last eight 
months. We are glad to see that he has really 
an open mind and is a democratic Minister. 
You see how very nicely Shri Jethmalani 
was treated in front of Shri Chandra Sekhar's 
house! All country appreciated it! Really, 
Doordarshan has become an autonomous 
organisation before passing this Autonomy 
Bill! But what happened? During the Presi-
dential Address also, when some Members 
stood up and said something, you called 
Doordarshan people in your Chamber and 
you said that they must not show it in the T. V. 
Of course, subsequently, you said, it is not 
you but the Speaker has done it. I do not 
know whether it is you or the Speaker who 
has done it. But somebody has done it. 

Last Sunday, there was aprogramme-
Focus-where some women had partici-
pated. You did not call even one lady Mem-
berfrom the Congress (I) in that discussion. 
Four women Members were there. One each 
from CPI (M), CPI, Janata Dal and another 
Party. Why? If you are really trying to give 
autonomy, then you must first prove by your 
action. What has happened to you? But, 
even then, you are trying to do a good thing. 
We appreciate it. We have brought some 
Amendments. Is it not our right, as Members 
of Parliament, to bring Amendments? You 
may accept them or you may reject them but 
you should not say that we are against it. 
That is not a correct attitude. We have a right 
and we will accept it. If you say that particular 
Amendment is not correct and that is not 
acceptable, from that respect, I appreciate 
the stand of the Government. I appreciate 
that you have taken such a stand. I also 
appreciate the Bharatiya Janta Party and 
CPI (M). They have also said, that if some 
good amendments are there--Mr. Advani 
himseH said-the Government should ac-
cept them. We gave an amendment that the 
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name of the Governor should be changed. 
Mr. Advani himself said that. I also person-
ally feel that this should be changed. There 
are many points on which we have meeting 
grounds. Now, you are saying that we had 
during our time misused the power. Yes, on 
certain occasions, it might have been mis-
used. Ido not dispute or abuse it. I agree. But 
I would like to have this thing from Mr. 
Upendra. You please listen to me. You tell 
this House, in the last eight months, how 
many times you have projected the Prime 
Min1ster on T.V.? 

SHRI P.UPENDRA: I will give it. 

( Interruptions) 

SHRI SONTOSH MOHAN DEV: Let 
him say how many days he projected the 
Prime Minister. and how many days he has 
shown other political parties. You may not 
show my leader; forget it. I do not want it. 

During our time, we have covered BJP's 
executive committee meeting; we have 
covered the CPI (M) meeting, maybe for a 
short time. But I myself wrote on two occa-
sions to your Doordarshan office at Calcutta, 
to cover my leader's meeting which was 
attended by 4.5 lakhs of people. Nobody 
bothered to do it. I do not blame you. You are 
giVing autonomy to them, but they must 
know how to how to use autonomy. This is 
velY important. When you do the selection of 
persons, you must do it in a satisfactory 
manner. I do not want to name anybody, but 
I would like to sound a note of caution. Just 
as this House is divided into JD, BJP, Con-
gress (I), CPI (M) and CPI, there are persons 
In Doordarshan also, whose loyalty is di-
vided among different political parties. 

In our time, a committee was formed, 
and I was a member of that committee. I 
have had a dialogue with them; I have seen 
their attitude. You are giving autonomy to the 
bureaucrats. Think about the set-up which is 
there, before you get the President's assent 
to this Bill. (Interruptions) 

I think you will uftimately agree- to have-
the Joint Parliamentary Committee; you must 
give enough scope, not to interfere but to 
interact with the activities of these autono-
mous bodies infuture. There is nothing wrong 
in a democracy, to have Parliament's control 
over this. You have the Public Accounts 
Committee, PU Committee and the Esti-
mates Committee. By convention, some 
Committees are headed by the ruling party, 
and some by the Opposition. I will also 
request you to see that when you frame 
these rules-I do not say it should be given 
to the Oppoition-the chairmanship should 
go, by rotation, to the ruling party, then to Its 
supporting parties, and then the Opposition 
parties so that this Joint Parliamentary 
Committee can be an effective body. 

I would like to request you to explain 
certain things. In the past, we have seen It 
and in future also it will happen: when MiniS-
ters from other countries come here, and you 
have discussions, you generally decide to 
interact your cultural programme with differ-
ent countries; and even film shows. Now it 
will be an autonomous body. How are you 
going to enforce your International commit-
mentsthrough this ::.utonomous body? 1 have 
gone through it; there is no such clause to 
ensure this, if they refuse. Suppose it is 
decided in SAARC Conference that each of 
the SAARC countries will project its culture. 
(Interruptions) I have gone through it; there 
is nothing there. I have gone through it. I 
have seen it. There are such commitments 
that from Bangladesh, some features will be 
shown in India; and similarly from India. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is Save. 

SHRI SONTOSH MOHAN DEV: All 
right'; subject to correction. You are a sea-
soned JX>litician. I accept your correction. 

I would like to know how you are going 
to protect this, because this interaction be-
tween different SAARC countries is also one 
of the most important things ill this region. 

As I said, the other day we discussed 
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the atrocities on women. I remember that 
many lady Members spoke in this House 
about atrocities by the employer. Even after 
that. last Sunday there was a picture in your 
TV, and the theme of t~ure was that the 
Office Secretary was not Keen to have a love 
affair with a lady employee; and the lady 
employee was telling her friends; .. I will see 
how he escapes from me. even if he is 
married. I will see that he comes to my 
clutches.' (Interruptions) I do not blame you; 
it is not possible for you to see all these 
things. 

But those who are running the TV, they 
screen all these pictures. After you give 
autonomy. what will be the position of 
Members of Parliament who come from dif-
ferent parts of the country? Will we not be 
answerable to the people? I would like to 
know whether those who are selected in the 
Governing Body and the Broadcasting 
Council Committee. will be in a position to 
know about our country. 

I come from Tripura In the case of a 
match in Tripura, we have to depend on 
Bangladesh TV, not on your TV. Why? The 
first preference must be given-whatever 
programmes are available-to the length 
and breadth ofthis country. You probably do 
not know. I would like to remind you. In Tura. 
a question was askGd: who is the President 
of India? The students of the Fifth class 
replied, Mr. Ershad. Why? Because in Tura. 
they are only seeing Bangladesh TV. Now 
these are the dangerous things; we have to 
take care of these dangerous things. I am not 
against autonomy. When I come to you and 
explain certain things, you must have got 
political sense to understand what I am 
saying. If we want to talk to the Secretaries 
to the Ministers, they are not willing to talk to 
us; they are afraid because their Ministers 
may get annoyed. I am the Chairman of the 
PAC. Mr. Somnath Chatterjee there are 
members from your party who are member 
of this Committee. You ask them about it. 
They will share the experience about it with 
you. I do not say anything without any infor· 
matton. Nobody is against autonomy, but 
autonomy should not be used by those per· 

sons who will be there to go against the 
interest of the nation. Mr. Chitta Basu has 
very rightly spoken about our cultural heri-
tage. India's main strength is unity in diver· 
sity. We have got different languages; we 
have got different States. Whenever there is 
adangerous situation, India has always stood 
as one. That is our culture and that has to be 
inculcated in this autonomous set-up that 
you are going to have. 

I am thankful to you that you have of late 
agreed to bring consensus amongst aU the 
parties. I will appeal to you not to change 
your mind by tonight; by tomorrow after-
noon, you give a final shape to it. As Mr. 
Advaniji has said and as many hon. Mem-
bers have said. let it ,be a red letter day in the 
history of our country that all parties have 
stood together and unanimously passed this 
Bill. If there is a danger, let the danger be to 
all of us; if there is a good thing, let the good 
thing be to all of us. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Very constructive speech. 

MR. DEPUTY SPEAKER: Shri Inderjit. 

Now it is six O'clock. By what time, are 
we supposed to sit? 

SHRI P. UPENDRA: We had agreed to 
complete the speeches portion of it, except 
one speaker from the Congress Party, who 
would speak tomorrow. We will finish the 
speeches today. Then tomorrow before I 
reply to the debate, Mr. Gadgil will speak. 
After that, I will reply to the debate. 

PROF. SAIF-UO-DIN SOZ (Baramulla): 
I have got no objection to Mr. Inder Jit speak-
ing now. But what about me? 

MR. DEPUTY SPEAKER: They had 
already decided about it. (Interruptions) 

PROF. SAIF-UD-DIN-SOZ: I have got 
no objection to Mr. Inder Jit speaking now. 
But is is wrong. (Interruptions) 

MR. DEPUTY SPEAKER: What is 
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wrong? You don't want that this members 
should be given time to speak. He is from the 
media. You don't want to hear him. 

PROF. SAIF-UD-DIN SOZ: What is the 
procedure? 

MR. DEPUTY SPEAKER: It was de-
cided by the Presiding Officers. 

( Interruptions) 

PROF. SAIF-UD-DIN SOZ: But there 
should be some norms. Are we not bound by 
the norms? 

18.00 hrs. 

PROF. SAIF-UD-OIN SOZ: BUt there 
should be some norms. We are also bound 
by norms. (Interruptions) You will not be 
doing any favour to me by giving me time. 

MR. DEPUTY SPEAKER: Now, the 
Members who are wanting to speak, may 
note. The Minister has said that all the 
Members will speak and then we will get up. 
You please remember this thing and take as 
little time as possible, or condense your 
speeches in such a fashion that in the short-
est time you are able to make the points. But 
if every Members gets up and says that his 
name should be given first and I start using 
discretion according to his sweet wish, then 
I will not be able to conduct the business of 
the House. 

PROF. SAIF-UD-OIN SOZ: I am repre-
senting the National Congress. 

MR. DEPUTY SPEAKER: I may say, 
Prof. Soz, you may be representing your 
party. I have given you a chance out of turn 
also when we were discussing the Kashmir 
issue. 

PROF. SAIF-UD-DIN SOZ: That is a 
different matter. 

MR. DEPUTY SPEAKER: We will give 
you time. But when you get it is a different 
thing. 

PROF. SAIF-UD-DIN SOZ: But when? 

MR. DEPUTY SPEAKER: Mr. Soz, you 
will get the time. I will give you time. But all of 
you cannot talk at one and the same time. 
You have to talk one after the other. Prof. 
Soz cannot get the opportunity by saying 
that he represents a party. 

PROF. SAIF-UD-DIN SOZ: I have no 
objection. Let him speak. 

. J. .... 
MR. DEPUTY' SPEAKER: Mr. Soz, why 

are you taking up the time? Let Mr. Inderjit 
speak. 

SHRI PIYUS TIRAKY (Alipurduars): I 
have submitted my name, from the RSP 
group. 

MR. DEPUTY SPEAKER: I will give you 
time and we will try to satisfy as many 
Members as it is possible. The only request 
I am making is you please condense your 
speeches and in the shortest possible time 
make as many points as you can. 

PROF. SAIF-UD-DIN SOZ: You think of 
diSCipline at the fag end of the session. That 
discipline should be imposed on everybody. 

MR. DEPUTY SPEAKER: For Mr. 
Soz's information, I would like to read 
this: 

" This Speaker shall not be bound by 
the list or the order in which the names 
have been given by the parties or the 
groups or individuals directly." 

I would, yet, take into consideration 
your reasons. 

PROF. 5AIF-UD-DIN 50Z: Does it mean 
that in future this will be the order? 

MR. DEPUTY SPEAKER: I am not going 
to discuss any more. 

PROF SAIF-UO-DIN 50Z: Then I will 
not speak. 
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MR. DEPUTY SPEAKER: You do not 
speak. I have no objection. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): He says that he is calling you. 

PROF. SAIF-UD-DIN SOZ: He is not 
doing me a favour by calling me. 

MR. DEPUTY SPEAKER: It is not a 
favour. You cannot impose your wish on the 
House. 

Mr. Inder ji4_ ~ 

SHRI INDER JIT (Darjeeling): Mr. 
Deputy Speaker, Sir, I am most grateful to 
you for having given me this opportunity to 
speak. I am glad that you have taken into 
consideration the fact that I have spend 
some 40 years in the Media and I have 
certain things to say. 

I have great pleasure in tully supporting 
this Bill. At the same time, however, I do 
sincerely wish that the Minister has seen the 
wisdom of referring this very important Bill to 
a select committee for its consideration, a 
deep and in-depth consideration. I did ven-
ture to make this suggestion to the Minister 
but the Minister thought that this was an 
attempton the part of some Opposition parties 
to try and scuttle ortry and delay the passage 
of this Bill. 

I do not think this is a contructive way of 
looking at the suggestion. I do hope that this 
very important Bill will still ought to be re-
ferred to a select committee. We could make 
a prevision that the Select Committee would 
report back by the first day of the next ses-
sion. We could also stipulate that under no 
circumstances would it seek anyfurthertime. 
I would still urge the Minister to consider the 
possibility of referring the Bill it to a Joint 
Select Committee of Parliament for an in-
depth consideration and for such sugges-
tions as can be made. 

Some kind of an effort has been made 
during the last few days, happily between the 
Government Benches and the Opposition to 

try and hammer out agreed amendments. 
But this by itself is not enough. If the matter 
is referred to a Select Committee, a lot more 
could be done. 

In this context, I regret that the Minister 
of Information and Broadcasting has limited 
his consultations only to the main Opposition 
Party, the Congress (I) and to the BJP and 
the other supporting parties. No attempt has 
been made to involve the smaller groups 
even though some of the members of the 
smaller groups had much to suggest and 
much to comment. 

The Minister has conceded in his 
speech, at the time of introduction this Bill, 
that the Bill would be a charter of freedom 
that it would give voice to the people of India, 
etc. and also to say that this would be a 
genuinely autonomous body, innovative, 
dynamic, flexible with a high degree of 
credibility. The long title itself should have 
provided for this namely that it is going to be 
an autonomous body. I would therefore, like 
him to consider the possibility of changing 
the long litle or introducing a few words in the 
long title. This could then read , To pro\lide 10r 
the establishment of Broadcasting Corpora-
tion for India to be known as I Prasar Bharatj' 
and the words which I would like to be 
introduced are, " which shall be an autono-
mous public broadcasting service account-
able to the people of India through Parlia-
ment". I do think that these words ought to be 
introduced. The very fact that it is going to be 
an autonomous corporation and that it is 
answerable to Parliament ought to be pro-
vided in the long title itself. I do not think that 
I am asking for too much in making this 
suggestion. 

PROF. N.G. RANGA (Guntur): I do not 
think the Minister has heard you. 

SHRI INDER JIT: Mr. Deputy Speaker, 
Sir, may I repeat for the benefit of the Minis-
ter who is busy in other consultations? My 
suggestion is that the long title itself should 
provide for the fact that this is going to be an 
autonomous corporation, it would be an 
autonomous public broadcasting service and 
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it would be accountable to the people of India 
through Parliament. 

SHRt SOMNA TH CHATTERJEE: Like 
Preamble to our Constitution. 

SHRr INDERJIT: These are the words 
whICh I would like to be introduced-· which 
shall be an autonomous public broadcasting 
servICe accountable to the people of India 
through Parliament." 

Sir, I have many other suggestions to 
make. r will make them point by point rather 
than speak at any length in the matter. 

Apart from this tong title, I would like 
very strongly to urge that we should really 
think in terms of going in for what I would call 
a twotitier system of management and control 
instead of onetier system which is nowadvo-
cated. That is why, I am recommending very 
strongly the need for a Select Committee. 
These are suggestions which deserve in-
depth consideration. What we are trying to 
do is to provide for a Board of Governors. 
which is not enough. I think, what we need is 
a two tier arrangement, in which we could 
have a Board of Governments and a Board 
of management. May be we could have one 
institution which could be a non-manage-
ment kind of a body at the top and you could 
have a management board under it. In other 
words, you could have a Board of Governors 
or shall we call it a Board of Trustees. I think 
trustee is a much better expression than 
Governor. We could have a Board of Trus-
tees which would up hold this charter as a 
trust, which would function as its conscience 
in upholding the spirit of the charter. There-
fore, we could have a Board of Trustees at 
the top which would be a non-management 
organisation and under that, we could have 
a Board of Management. 

The next thing I would like to suggest is 
to add a new objective which is now missing. 
That objective would be to uphold the frater-
nity and the secular ideal and promote the 

spirit of truth and enquiry among all sections 
of the people.'" think, this is very necessary 
because we must try and promote this kind 
of a fraternity and also promote the spirit of 
truth and enquiry which is needed. 

The Board of Governors, as it stands 
today, has certain structural defects. At the 
moment what we have done is to have 
provided for an Executive Governor and we 
have also provided for a Governor for Per-
sonnel and another Governor for Finance 
Now both these Governors will be function-
ing under the Executive Governor but they 
will also be members of the Board of Gover-
nors. Therein lie the seeds of conflict. Either 
the Executive Governor is going to run the 
Prasar Bharati or he is not. If he is going to 
have these two Governors as members of 
the Board of Governors, you have a problem 
there. I think, you must seriously conSider 
the matter. The Governor Incharge of Per-
sonnel and Governor 'ncharge of Finance 
should really function under the Executive 
Governor in the Board of Management. So 
my first suggestion is that you should have 
a Board of Trustees, a non--functional board 
at the top and under this you should have a 
functional Board of management 

Now next suggestion. In so far as the 
Board of Governors is concerned, you have 
provided for a part-time Chairman. I per-
sonally think that in the initial stages it would 
be more useful to have a full time Chairman 
and also full time Governors. So far as the 
tenure of the Governors is concerned, I think 
that a six-year term for the Board of Trus-
tees as I would call them, is far too long and 
so also for the Executive Governor since we 
are trying a new experiment. In case you find 
you have landed yourself with a bad set of 
Trustees or Governors or a tbad set in the 
Management board, it should be possible for 
you to change them before very long. So I 
would suggest that you have this appoint 
them only for three years initially and in case 
the gentleman or the Board of Governors is 
doing well, they could be given another three 
years instead of giving them straightway a 
tenure of six years which I think, is fraught 
with danger and difficulties. 
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My nex1 suggestion The Boardcasting 
Council is an excellent idea. Lot of friends 
here have said that we do not need a Broad-
casting Council. I think. that we do want a 
Broadcasting Council. which would be a 
non-;:>olitical one and this is very necessary 
especially when we are thinking in terms of 
ensuring the accountability of the Corpora-
tion to Parliament. 

We should certainly go in for it. I think. it 
is very important. 

t am glad that the Minister has agreed in 
principle to the concept of a parliamentary 
committee which would hold this Broadcast-
ing Corporation accountable. But then the 
question is what kind of a parliamentary 
committee and what kind of accountabiliy? I 
think, we will have to be very careful in 
making sure that this parliamentary body is 
not involved in overseeing day functioning if 
the Corporation. The moment you bring in 
overseeing on aday to day basis it could lead 
to a lot of interference in the autonomy which 
you want to give to the Corporation. There-
fore. we should be clear about our basic 
concept in regard to the parliamentary 
committee. The parliamentary committee 
should hold Prasar Bharati accountable. But 
it should not interfere in its day to day man-
agement. 

I would like to make two other specific 
suggestions. In so far as the Parliamentary 
Committee is concerned. My first suggestion 
is that this committee. should not be formed 
only on a political basis. I would like the 
Minister to take note. What is happening in 
this House is that the Parliamentary Com-
mittees are being largely constituted on a 
political; basis, on the basis of which party 
has how many members. I think this Parlia-
mentary Committee should represent the 
entire House including the smaller groups. I 
am not saying this merely because I am the 
sole representative of a party. the GNLF. I 
am making the suggestion as I feel that 
every effort should be made to try and in-
volve all the available talents. We should see 
that this Parliamentary Committee does not 
totally function in a political way. If it start 

functioning totally in a political way, we will 
have lots of problems. This is my first sug-
gestion. Therefore, it should be a committee 
which should represent all the parties and all 
the groups. The hon. Speaker should have a 
specific voice and he must exercise his full 
discretion in the matter. 

Along with this, I have one enother 
suggestion which I would like the hon. Min-
isterto consider, Since we are going to have 
11 Governors or 11 trustees, why can't we 
think in terms of providing for one Member of 
Parliament from this Committee also to be 
on the Board of Governors, if this is a consti-
tutionally possible. This could provide a 
regular kind of a link between the functioning 
of Prasar Bharati and Parliament. Likewise I 
would like to see Members of Parliament 
represented on the Broadcasting council on 
the same pattern as Members of Parliament 
are given adequate representation on the 
Press Council. This Broadcasting Council 
would thus be a non-political body, while the 
Parliamentary Committee would esse'.1tially 
be a political body. So, these are two sug-
gestions which I would like the Minister to 
kindly consider. 

Now, so far as the Broadcasting Council 
is concerned, I would like the hon. Ministerto 
consider the question of giving it more teeth. 
I am not one of those who think that the 
Broadcasting Council is redundant. It has l'l 
very important role to playas a non-political 
body. But. it must be well constituted and this 
body should draw up its own reles. As things 
have been provided in the Bill so far, one is 
left with the impression that this Broadcast-
ing Council would essentially become some 
kind of a Govt. body. The Government would 
lay down the rules or the Prasar Bharati 
would provide for the rules. The Prasar 
Bharati will lay down all kinds of rules about 
now it should function, etc. Then the Broad-
casting Council will report to Prasar Bharati 
and whatever is in the report of the Broad-
casting Council will then be appended to the 
report of Prasar Bharati when it is presented 
to Parliament. In my opinion, the Broadcast-
ing Council. should like the Press Council, 
be able to frame its own rules. In my view. the 
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Broadcasting Council should be empow-
ered to report directly to Parliament and not 
to Prasar Bharati. 

Thirdly, the Prasar Bharati must do one 
other thing that as in the case of newspa-
pers, wherever the Press Council passes 
any strictures a against a newspaper, the 
newspaper is required indeed is obliged to 
published carry the stricture, it is morally 
obliged to do so not legally ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: They 
do not care. 

SHRI INDER JIT: The han. Member, 
Shri Somnath Chatterjee is absolutely right. 
Some don't care. But they are morally obliged 
to carry the strictures. In the case of the 
Prasar Bharati and the Broadcasting Coun-
cil, if the Broadcasting Council feels that 
there has been a violation by the Prasar 
Bharati of the spirit and the letter of then 
Charter, and things have not been done 
properly, in my opinion the Broadcasting 
Council... then (Interruptions) 

SHRI SOMNATH CHATTERJEE: Mr. 
Akbar never did it. 

SHRI INDER JIT: Well, that was his 
privilege, It was for the press Council to have 
taken serious notice of him. However, what 
I would suggest is that so far as Prasar 
Bharati and Broadcasting Council are con-
cerned, if the Broadcasting Council passes 
any strictures against any particular pro-
gramme in any particular channel, the Prasar 
Bharati must be obliged, not only morally, 
but if necessary also legally, to carry those 
strictures. Thus, if the Prasar Bharati goes 
wrong in the view of the Broadcasting Coun-
cil the people at large should know where it 
has gone wrong. So, I would strongly urge 
the Minister to try and give more teeth to the 
Broadcasting Council. 

The next point I would like to make is 
with regard to external and monitoring Serv-
ices. As of now, the Government has been 

authoirised to farm out these external serv-
ices to whomsoever it likes. 'do not think this 
is a good idea. I think in this way the Govern-
ment would exercise control over the exter-
nal serviC8s. Then a question arises what 
exactly are external services? Take, the 
Jullundur Television Station. What it tele-
casts is seen in Lahore. What we telecast 
trom Calcutta, is seen in Bangladesh. So, I 
would strongly urge the Minister to try and 
see that these exernal services are part of 
the Prasar Bharati operations. They should 
not be left to the Government and its sweet 
will and the manner in which it wants to carry 
on. 

Mr. Deputy Speaker, Sir, I have taken a 
lot of your time I will just conclude in a minute 
or two. I would like to make two other points. 
The first point I would like to make is in regard 
to the question of personnel and the man-
ning of Prasar Bharati, I think the biggest 
problem which I, as a media man, see in the 
functioning of Doordarshan and of All India 
Radio, with all respect to some very fine 
people who are in both these organisation, is 
a tremendous lack of competence, I think 
something has to be done about it. Time and 
again, I have had occasion to talk to the 
Minister, even in regard to the manner in 
which even news IS handled. For example, 
when the Minister decided to give them 
autonomy in terms of news casts and told 
them that they must have more international 
coverage, We came a cross then we find all 
kinds of absurd news coming through an aie 
crash in Argentina or some such things. 

Therefore, there is need fortrying to get 
greater competence and merit into these 
organisations, for which I would like to make 
a specific suggestion. My specific sugges-
tion is that the Prasar Bharati should be 
given enabling powers to set up some Insti-
tute for training people for working in the 
Corporation, both for Broadcasting as well 
as for Television. Some years ago, an FTTI-
the Film and Television Training Institute-
was created. But that Institute has virtually 
been taken over by the films. I would suggest 
that the Prasar Bharati could possibly take a 
leaf out of the experience of the Times of 
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India Group which set up a training scheme, 
an institute, from where those who passed 
were absorbed by the Group. So, I would like 
to see the Prasar Bharati set up some kind of 
a training institute for training people and 
absorbing them, once they come out of this 
Institute. This is most necessary if we are 
really serious about getting some competent 
people into it. I am sure the Minister is fully 
aware of the problem. 

In the initial stages, I think he will have 
to provide for some kind of lateral entry from 
the media, from the various professions. In 
some cases, I believe, he may even have to 
induct some people from the administra-
tion--the lAS and other Central Services-
But there I would like to make a very specific 
suggestion. I think we should try to avoid 
inducting people from the administrative 
services into the Prasar Bharati Corporation. 
If it must be done, then this must be limited 
to a maximum of one year. Those who wish 
to stay beyond one year, must be prepared 
to resign from their parent services to join 
this Prasar Bharati Corporation on a perma-
nent basis. Unless you do this, we will have 
the same kind of problem which has come up 
In any number of public sector enterprises 
where you have Indian Administrative Serv-
ice officers coming in for a limited period, 
only to mark time for better opportunities 
within their own services. So, I would like to 
make this suggestion. 

There is just one other small point which 
I would like to make. There has been talk 
about the Indian Broadcasting Programme 
Service. I think it is a very good idea Every-
thing ought to be done ensure its success. 
But I have had occasion to talk to some 
friends since I belong to the media, In my 
exchange at thoughts with them I find a 
general demand everywhere that there 
should be parity in a pay-scales, with the 
Indian information service, comparable to 
the recent cadre review of the Indian Infor-
mation Service. The Minister told the House 
that on. The Indian Information Service had 
been created and that there has been a 
cadre review, But nothing of this sort has so 
far been Provided in regard to the Indian 

Broadcasting Programme Service. Some-
thing of this sort ought to be done. 

Mr. Deputy Speaker, Sir, before I con-
clude I would again like to urge upon the 
Minister to seriously consider referring the 
Bill to a Select Committee. I realise he is 
worried that things might get delayed. How-
ever, let him at least, do one thing if he is still 
not prepared to refer it to a Select Committee 
worrying that the Bill might get scuttled, I do 
not think that will happen, but let him at least 
have more detailed discussions and interac· 
tion with all sections of this House for the 
many ideas which are there. 

Thank you very much r ,~r Deputy 
Speaker. 

[ Translation) 

SHRI KIRPAL SINGH (Amritsar): Mr. 
Deputy Speaker. Sir, I am very grateful to 
you for giving me opportunity to express my 
views on this Important and historical bill. I 
have beard the speeches of the Members 
belonging to all parties. particularly, our col· 
leagues belonging to the Congress Party. I 
was not at all surprised ove r their reaction to 
this Bill. I want to give one or two sugges-
tions. There should be an advisory commit-
tee for each language to project the regional 
culture, language and history and separate 
channel should be provided to each lan-
guage since the Minister had stated that only 
11 per cent time was being given to regional 
language and majority of the remaining time 
was being devoted to Hindi followed by 
English. There is no problem in understand-
ing English and Hindi for the people living in 
Hindi regions but the people from other 
regions particularly from rural areas face 
problems in understanding English and Hindi. 
They complain that very little time is devoted 
to their culture, language and history. 

Secondly, the Punjabi programme re-
layed by Lahore is more in demand and very 
much appreciated in Amritsar and certain 
areas of Jammu and Brodering Pakistan. 
People switch off their channel and prefer to 
switch on Lahore or Rawalpindi channel 
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because from language point of view their 
dialect is closer to Punjabi. Our own rural 
programmes are not that effective as com-
pared to their programmes of rural back-
ground as they are more representative of 
Punjabi culture. Such excellence can be 
attained here only if a separate channel is 
provided to project regional language. CUl-
ture and history. If this is done, the freedom 
which is being given to this media, particu-
larly Prasar Bharati, can be enjoyed by them. 
As my friends have said a large number of 
amendments have been received from both 
the sides seeking more autonomy. But we 
have seen a phase of history which brought 
in its wake unprecedented atrocities. This 
was the time when Indira Gandhi was mur-
dured and her dead body was kept for public 
viewing for three days. The people were not 
told that in Delhi some people were being 
burnt by putting the tyres around their necks, 
and setting them on fire, that drums were 
being beaten on seeing people crying in 
agony whose mouths were set aflame after 
forcibly pouring patrol into them. It was never 
mentioned how many people were the vic-
tims of these atrocities. how many children 
were burnt alive and how many women were 
raped. These things could have formed part 
of the news but by exhibiting a dead body for 
three days. The people were incited to such 
an extent that the history itself was spoiled. 
We have been a witness to that show. Today 
this Bill has been brought in the House. But 
those who ruled this country throught out 
except a period of two and a half years, have 
never been able to bring any such bill. I 
would go to the extent of saying that today 
they feel as if something strange is happen-
ing since they could not do any such thing 
during their own rule. 

--'Pne apne hein haus\e, apni apni 
udan hal 

Koi ud ke reh gaya bam par, koi kahaka-
shan se guzar gaya .• 

These people were not able to do any-
thing worth while during their rule. Today this 

Bill has been brought in the House and it is 
a piece of good news for the people of India 
and they will be grateful to Shri V.P. Singh for 
it. In future any Government may come and 
go, it is not going to make any difference but 
at least the phase during which we were 
forced to see wicked faces on our T.V. 
screens is over. It was because of such 
faces that we had to change channels since 
it was merely a propaganda that was shown 
on Doordarshan and it used to be far from 
reality. Many things were said merely to 
make a show of things. They were depicting 
their atrocities in such a manner as if they 
were doing favour to the people of India. The 
phase of such things now over. Now if some 
corporation is being set up for Askashvani 
and Doordarshan, our Prime Minister, tne 
Government and the Information and Broad-
casting Minister deserve to be congratulated 
for it. I certainly want the benefits of this step 
to percolate down to people living in rural 
areas and speaking various languages. We 
have seen how this medium was used in the 
recent past and what sort of things were 
shown. (Interruptions) Atrocities were com-
mitted on the people but something else was 
shown on T.V. 

MR. DEPUTY SPEAKER: Kirpal Singh 
ji, time is short. there are many members to 
speak. As such you please restrict your 
speech to this Bill. 

SHRI KIRPAL SINGH: I am grateful to 
you; I never violate the directions of the 
Chair. I am not one of those who keep on 
speaking without the permission of the Chair. 

MR. DEPUTY SPEAKER: You have 
been permitted. you speak on the Bill. 

SHRI KIRPAL SINGH: I want to say that 
we 1ee\ happy when "Sword ot Tlpu Sultan'" 
or -Rani Jhansi· is shown on T.V. as they 
were our torch bearers. These people made 
sacrifices for this country . Today people are 
gradually forgetting them. The people in this 
country had forgotten the four battles fougth 
during the rule of Maharaja Ranjit Singh in 
which Gneral Shyam Singh Attari and Gen-
eral Sher Singh Attari exhibited their valour 



457 Prasar Bharati BHADRA 6,1912 (SAKA) Bill 458 

and defeated the Britishers. These four 
battles were so important that they gave a 
direction to the history in paving the way to 
independence. The story of these brave 
sons has been narrated by a contemporary 
poet in these words. 

Shan Muhammada ek sarker bajhon, 
faujan jit ke ant nu hariyan ne. 

There was no mention of them· on the 
T.V. earlier. Media is not •• but it was the 
misfortune of this country that during the last 
40 years media was reduced to·· , praises of 
•• were sung on Doordarshan and they had 
been dOing what they felt like doing. 

(English] 

MR. DEPUTY SPEAKER: This is not 
correct. This will not form part of the record. 

SHRI KIRPAL SINGH: There was time 
when Farooq Abdullah used to be called a 
traitor but hardly ten days would have passed 
he was again proclaimed as a patriot. In this 
way definition of patriotism changed from 
day to day. Like wise, Sheikh Abdullah was 
once called appatriot but after some time it 
began to be propagated that he was an 
agent of Pakistan. Everybody was free to 
say whatever he liked. I, therefore, want to 
submit this much only that we should also be 
included in it and a separate Advisory Board 
should be constituted for all the linguistics 
minorities especially for the Punjabis and the 
Sikhs who have been subjected to much 
atrocities by the government. It is necessary 
to protect thier interest. You should use the 
media to clear the whole atmosphere. The 
Sikh community have always sacrificed for 
this country and they always acted in way to 
save this country. With the above words I 
thank you for providing me opportunity to 
speak. 

[English] 

PROF. SAI-FUO-DIN SOZ (Baramulla): 
Mr. Deputy Speaker, s.r I nsetosupportthis 

**Expunged as ordered by the Chair. 

Prasar Bharati Bill, especially the concept 
that is enshrined in this Bill. But I have some 
apprehensions. As Advaniji said, even the 
title is from BJP and therefore, I think, the 
Minister has to be on guard because it is not 
possible to agree with BJP on all issues. J 
accept this title Prasar Bharati Bill and Adva-
nije had paid a tribute to the Minister as he 
had not even changed the title, perhaps he 
had not even changed the comma. But this 
is bold on the part of the Minister to have 
piloted this Bill because it has some far-
reaching consequences forthe nation which 
are very good, specially the appointment of 
Chairman and the Governors as proposed in 
the Bill. It is for the first time proposed and 
that is something revolutionary. The Presi-
dent of India will appoint the Chairman and 
the Governors and it will be on the recom-
mendation of the committee conSisting of 
Chairman of the Council of States. the chair-
man of the Press Council and one nominee 
of the President of India. 

Sincs you have reserved very limited 
tlmeforthose who havecometo speak atthe 
fag end of the day, I must not repeat the 
points that have been made by learned 
speakers here. 

MR. DEPUTY SPEAKER: Even other-
wise, you should not repeat. 

PROF. SAIFUDDIN SOZ: Certainly, Sir. 

As J said, in the Bill, there is a good 
measure. But in clause 4 of the Bill. I find the 
Chairman does not hold any pre-eminent 
position. The word W Governor" does not 
seem to be palatablo to my ears. As Shri 
Inderjit suggested. as Advaniji Suggested, it 
could be Board of Trustees, Board of Direc-
tors and over them would be the Chairman. 
I do not know what will be the powers of the 
Chairman. That must be known to the Minis-
ter who may enlighten us at 'he time of reply 
to the debate. 

All the powers will be given to the Ex-
ecutive Director by the Board of Governors. 
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I do not know how the chairman will dis-
charge his duties The Executive Governor, 
the Governor (Finance) shall be whole-time 
Governors and the Chairman shall be work-
Ing as be part-time The Minister knows the 
Implications The Chairman IS not whole 
time Chairman Therefore, they will say, the 
Chairman Will come and go and we are the 
permanent people Therefore, the Chalrm an 
holds neither pre-eminent position nor does 
he has any executive authority But the SPirit 
of the Bill, the Chairman Will be somebody 
who Will not exercise any authorrty I do not 
know what IS the Job of the Chairman, ac-
cording to this Bill 

First of all, I must come to Shrl Inder Jlt s 
POint He has suggested that the Board of 
Governors should not have a life of SIX years 
It IS by telepathy, he could take It I have also 
suggested In my notes that It should be three 
years because SIX years Will be much too 
bOring for a nation because they Will be 
holdl'lg a very Important position If some-
body gets Into the chair-I do not know how 
people Will be selected That IS the area of 
my apprehension Even though the PresI-
dent of India Will be appointing them, I do not 
know how things will be cooked behmd the 
scene Ultimately rt depends on the Minister 
of information AdvantJI has made a good 
suggestion that In future, the MInistry should 
be called the Ministry of Information and not 
Information and Broadcasting It IS because 
broadcasting area IS now gOing to Prasar 
Bharatl 

Mr Sathe has made a POint That POint 
IS that there are about 38,000 employees 
working In the media It should not happen 
that they Will be working under the Managl ng 
Director or Chairman and they will have no 
say In any matter In all other public sector 
undertakings, we are wanting autonomy, we 
are wanting tbe Ministry to sign M 0 U We 
want powers to flow down the level We want 
participation In the management Here, these 
workers should not be at the mercy of some 
top level bureaucrat so that they have no say 
In the matter Therefore, there should be 

vertical mobility Somebody from below must 
be able to rise to the highest level That IS not 
prOVided In thiS Bill That IS something wor-
rying me Some people Will JOin after the 
Corporation IS Instrtuted and some may not 
JOin But as far Mr Inder Jlt has said, about 
perks and cadre, these things should be 
fixed In such a manner that people feel 
easier to go to the Corporation They should 
be Willing But suppoSing some people remain 
behind Whatdotheydo?Governmentshould 
not come forward so eaSily for a golden 
shake hand That IS not done so eaSily In 
such cases 

At page 3 the Bill says that they Will 
constitute so many Committees for consul-
tation etc and I would request the hon Min-
Ister to kindly apply hiS mind He has some 
time to conSider It These Committees will 
have Governors as Members but there Will 
be some people Invited like eminent Journal-
Ists etc, But they Will have no right to vote 
You have some Governors May be they are 
eminent people But many eminent people 
Will remain In the field, people like Mr Vergh-
ese who gave you a report So many people 
and I should not mention all of them But 
those eminent people Will be called and 
made Members of the Committee But they 
will have no Tight to vote I do not think any 
eminent Journalist Will come to become a 
Member of such a Committee 

There IS constraint of time I had moved 
some amendments In the Bill But those 
amendments Will become suggestions So I 
Will not come to those amendments I cannot 
come One IS that we must prOVide due 
representation In the RecrUitment Board to 
the mmorlty community and the Scheduled 
Castes and the Scheduled Tribes In fact Mr 
Inder Jlt made a couple of very Important 
suggestions Mr Inder JIt'S last pomt IS my 
first POint Ultimately rt Will depend on train-
Ing, on conventions, on traditions and on 
what sort of people WIll be recrUited there 
But, once you institute RecrUitment Boards, 
even now I would request that there should 
be somebody to represent the minorities and 
the Scheduled Casted and the Scheduled 
T nbes on the RecrUitment Board 
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As many han. Members like Shri Chitta 
Basu, Shri L.K. Advaniji, Shri Vasant Sathe 
and others have said, there should be a 
second channel available to the State Gov-
ernments. This is my next point. I support it 
and my comrades very rightly and strongly 
recommended this. I also support them. This 
second channel should be provided to Gov-
ernment because actually there is a rumour 
in the country which is called 'Ehsas' in Urdu 
andthatisfrom Hindi heartland. Some people 
talk of India's unity and integrity. But they 
mean, allthetime intheirview, and they think 
that India is Hindi heartland. India is a vast 
land. We must take notice of regional aspira-
tions. We must take notice of sub-cultures 
and this is very important in the promotion of 
culture.We are one. But it was ShriJawahar-
lal Nehru who had stressed it but that fact is 
not recognised now, very widely by those 
who have a unique conception of India's 
unity. Some of them indulge in narrow con-
cept of nationalism. They have been broad-
minded and Shri Jawaharlal Nehru had 
suggested that we have woven unity in India 
out of the texture of diversity. That diversity 
is being ruined. 

I give one example from Kashmir. I am 
not going to discuss Kashmir in this Prasar 
Bharati Bill. But I tell you there may be many 
external factors which have created a situ-
ation in Kashmir. But one of the factors is 
Radio Kashmir and Doordarshan Srinagar 
and a now a delegation visited my home and 
they said "We do not want anything. We 
listen to Doordarshan. But can you do us a 
favour? This Radio Kashmir and Door-
darshan Srinagar, should be shifted away to 
Delhi. We do not want it because those two 
institutions have indulged in falsehood, as 
Sardarji was saying and they distorted the 
news and they distorted the culture of Ka-
shmir." 

Let the hon. Minister go into it. Even we 
want that they should not tamper with our 
language. They should not tamper with our 
culture. They have done it. I have certain 
proof for that. For instance, they put up on 
the television. They say, I translate it into 
Hindi 

"Sham ka wakt, wakt ka karna hota hai 
unko Mukhfaf". 

It will be wow and khe. We have organ-
ised a cultural akademi telling the Door-
darshan people. AII- India Radio people that 
they have no right to use wow and khe 
because they are distorting our Kashmiri 
language in creating a romance of phonet-
ics. We reject phonetics because language 
has certain principles. Our Arabic-based 
words and Persian-based words must be 
intact. Butthey have never done it. It come to 
the vernacular Press. It created an impres-
sion that some people in Delhi want to de-
stroy our culture. J am making this complaint 
so that the hon. Minister may look into that. 
I could go on telling how Radio Kashmir, 
Srinagar and Doordarshan, Srinagar do not 
deserve to be in Srinagar at all. The Minister 
may take them away anywhere he likes. 
Therefore, the people of Kashmir listen to 
the BBC. This is a routine thing. The han. 
Minister can see that. 

Sir, I have got only two suggestions. 
One suggestion is about advertisements. 
My objection is that in the main channel our 
time should not be wasted on advertise-
ment. We cannot fight multinationals. It may 
be Chitta Basu or Basudeb Acharia, they talk 
against multinationals. I join them. We have 
to go far to fight them. They have grabbed 
the Television. It may be biscuits, it may be 
things which are in the neighborhood. But 
the multinationals will come and teach us a 
lesson. So, there can be a separate channel 
on advertisement. I had proposed one thing 
byway of an amendm<;;"t. There isaconsen-
sus. Advani-ji is agreeable. So also Mr. 
Chidambaram and Mr. Sathe. All of us agree 
that there should be a Parliamentary Com-
mittee. I have proposed that it will overlook 
that. But I became wiser after listening to all 
people. It should be said that the Committee 
will be on the lines of the Public Undertak-
ings Committee and the other financial 
Committee, but not the Estimates Commit-
tee. But if it doesn't oversee, it can advise on 
matters of policy. Already, the hon. Minister 
has given an assurance. Or, he may come 
forward in his speech and agree to this 
because there is consensus. There should 



463 Prasar 8harat/ AUGUST, 28,1990 8171 464 

[Prof Sarfuddm Soz~ 

be a Parllarnentarl Commlftea to regulate 
policy for the Prasar Bharat' 

YVith there words I welcome this Bill. 
'-\ -_ 

, SHRi ,.., ...... N I HAD DESHMUKH 
(WashlmJ' Mr Oeputy Speaker:'STr: i(tne 
outset let me make one thing very clear that 
all of us srttlng over "ere are for the auton-
omy to the electrol"lIC media But Sir, we 
simply cannot transplant the BBC Chaner or 
to that extent the Amencan system Into the 
Indian sOil What we need IS the evolution of 
our own version of autonomy I don't think 
this House IS diVided over the Issue of giving 
autonomy to the electronic media The diS-
pute IS over the version of autonomy. My 
colleagues have spoken elaborately on the 
nature of thiS version and I do not want to 
take time (If the House by mentioning the 
Si1rrr" ',.. aO;',/n Neltre r , have I to refer to 
my 8lTle'ldments Which I would move at the 
appropriate time. It would be my endeavour 
to show to thiS House that even If we assume 
that the Government's intentIOns regarding 
the version of autonomy are clear and they 
want to give near independence to the elec-
tronic media without interference from the 
Government, even then the Government's 
intentions are belied by many provisions of 
this Bill. I will elaborate this. How can we 
support thIS Bill which has envisaged the 
Government's obsesSIOn for a structural 
change while not being bothered about the 
actual performance? For example. the Cor-
poration Is to be guided by certain objec-
tives. These objectives are so diverse and 
wide to be of any practical assistance to the 
Corporation in laying down its norms. For 
example, if you refer to page No. 10 of this 
Bills it has been mentioned that one of the 
objectives is providing comprehensive broad-
cast coverage through the choice of appro-
priate technology etc. etc. I want to argue 
with the hon. Minister on this score. What 
does it mean in actual terms, in practical 
terms? Even to that extent, if you take sec-
tion '14'. which actually provides redressal 
mechanism for grievances. This section is 
impotent as far as the redressal of griev-

ances is concerned therefore how can we 
cannot suppor. this Bill? This Bill is also an 
example of the clashing of idealism of the 
two parties sitting over there but supporting 
each other for pursuit of power. I willelabo-
rate my poin~ and I will be very specific. For 
example, yesterday, Shri Advani had said 
one thing In the House. While talking about 
the Verghese Committee Report. And he 
had conveniently forgotten what he had 
observed earlier He had said in 1979 on the 
autonomy question 

"If the Government had not go .... e as far 
as the Verghese Committee wanted It 
to. it was because, he said, " We had 
conceIVed of autonomy, while t.,e 
committee conceived of Indepe'ldence 
"Mr Advanl added' "The Verghese 
Committee had recommended the 
creation of an Independent, 
constitutional entity. parallel to the 
Judiciary. on which the legislature has 
no con1roi No, we cannot accept it h 

And we will also see what the han. 
Minister Mr. Parvatanenl Upendra had to 
say about this. He has gone on record and it 
has been observed in 'The Tribune' dated 
28th December, 1989, and I quote: 

• The InformatIOn Minister, Mr. Parva-
taneni Upendra has said that he would 
be guided in the matter by the Akash 
Bharati Report, better known as the 
Verghese Committee Report and not 
the Prashar Bharati Bill.· 

As for Mr. Upendra. the guiding factor 
behind the formulation of this Bill isthe same 
Verghese Committee Report which Mr. 
Advani wanted to throwaway in 1979. Yet 
we see his party supporting this Bill. The 
interesting fact is Shri George Verghese the 
guiding force behind the formulation of the 
Akash Bharati Report which incidentally is 
the guiding factor behind the formulation of 
this Bill, himself has said that no self-re-
specting person would like to associate 
himself on such a Board of this Corporation. 
I win point out another instance about the 
casual approach shown by the Government 
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in the formulation of this SIlL SIn.:;e there is lot 
oftime constraint I would not say anything on 
his foreign trrp. But while introducing this Bill 
in Parliament when the Minister was dis-
cussing about the finandal fact, he has 
assured that we may-not worry about the 
financial help this Corporation would be 
getting from Government because the Elec-
tion Commission, the CAG and other bodies 
are also funded from the Government, so we 
do not have to worry about this aspect and 
this Corporation is also going to be funded 
from the Government. I do not know how 
come the Minister has not realised the differ-
ence between the constitutional body and an 
enacted statutory body. For example, the 
expenses incurred on the constitutional 
bodies arechargad tothe Consolidated Fund 
of India and are not discussed here. While it 
IS not gOing to be the case In this present 
circumstar,ce. I will cite another example. 
For example, AIR and Doordarshan have 
presented their elQhth plan requirement of 
As. 2,5000 crores and As. 5,000 crores re-
spectively for the eighth Plan. I want to ask 
the hon. Minister does he assure the House 
that this will be approved,- No it would not 
be can you do the same thing with the 
judiciary? For Heaven's Sake, please do not 
try to mislead the House. If you want to get 
the Bill through, do it but do not mislead the 
House. This Bill must provide an independ-
ent and objective coverage of news, a bal-
anced presentation of views, and a healthy 
entertainment that is in tune with the national 
ethos. Even if we assume that the Govern-
ment's objectiVes are absolutely clear, 
nowhere you wili find the exact pattern of 
interaction between the Corporation and the 
Government to ensure that the objectives 
are properly implemented. Of course, we 
can say that the Government made some 
provision not for the interaction but for inter-
ference. For example, Section 22 provides 
that the Government reserves to itself the 
right under Section 22 to issue directives to 
the Corporation in the interest of the security 
of the State or of public order to delete a 
broadcast or to make one. Of course in the 
latter case the Corporation can mention that 
this particular broadcast has been made as 
per the directives of the Government This 

reminds me of a logend "Cigarette smoking 
is injurIOUs to health" In advertisement offer· 
Ing cigarettes In at1ractlve packages. What is 
the guarantee that this particular Section will 
not be misused by the Government? The 
Minister himself has said on this I won't say 
anything about the 'Khula Manch' pro-
gramme. I will cite another incident which 
has been reported In the Hindustan Times 
dated 15th July, 1990. Mr. Upendra himself 
has conceded that many of his Cabinet col-
leagues have been telepho ning Doordarshan 
for the coverage of their programmes. Is it 
not an interference? Won't you call it an 
interference? 

How can we support the Bill which 
according to Mr. Upendra himself has many 
flaws? I would point out an example where 
Mr. Upendra himself has said that this Bill 
has many flaws. It is reported in the Hindus-
tan Times, dated 23rd January that "as it 
stands today, the Bill is not perfect and has 
many flaws-the Minister for Information 
and Broadcasting Mr. P. Upendra who intro-
duced it has said this. "Even then he expects 
us to support this Bill over which he himself 
says of having has many flaws. Therefore I 
want to request the han. Minister that he can 
let this Bill be circulated; let there be more 
dialogue, let there be more interaction or he 
has also a choice; he can appoint a Commit-
tee of parliament. He has another choice; 
whatever amendments we have given to 
him, he can accept them. Please don't make 
haste and try to go through any sort of a 
legislation. 

AN. HON.MEMBER: What is the party 
line of Congress? 

SHAI ANANTRAO DESHMUKH: I have 
already said that I am in agreement with the 
news as has been said by my colleagues, 
regarding the nature of version of autonomy_ 
So I don't want to repeat it again. I am just 
trying to show to the House the hapazard 
way the hon. Minister has shown in present-
ing this Bill to the Parliament. 

MR DEPUTY SPEAKER: Please carry 
on in your own way. 
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SHRI ANANTRAO DESHMUKH: If you 
see Section 4, the Government has provided 
for the formation of a Committee comprising 
three members. It would to be out of place if 
I mention that two of the nominees in fact 
would be the members of the Government 
and yet Government speaks of giving auton-
omy to it and releasing it from the Govern-
ment's clutches I That is why I am trying to tell 
the han. Minister that please don't make 
haste because whatever Bill we see today is 
more our of a strategy and not out of a 
commitment. Therefore, as has been said by 
my colleagues, kindly accept these amend-
ments and after you can certainly expect 
support from us. 

'--..\'.-, 
- SHRI NANI BHAlTACHARYA (Ber-

hampor;):" Mr. Deputy Speaker, with all 
humility I would submit to you that lest our 
party is misunderstood, I have to speak 
something. Otherwise I would not have 
spoken. In a way most of the norms-I am 
not accusing you, I am not saying anything 
against you, kindly don't take it personally-
are not being followed. There must be some 
norms. 

Whatever that be, I must be very brief 
and I am not going to say anything which has 
been said by my other friends, particularly 
the leftist friends. I know also the latest 
position, the latest outcome of the alit party 
discussions held today. 

The introduction of this Bill is something 
very new and perhaps the erstwhile Con-
gress Government did not conceive the idea 
of giving the autonomy to this important 
media. Otherwise they could have brought 
this Bill long long before. It is a new venture. 
Aftertoday's all party discussions I hope and 
expect that the outcome and the result of 
these discussions will be quite welcome for 
all Members, irrespective of the fact whether 
they are in treasury benches, or they are the 
supporters or in the opposition. I only submit 
in this context that to start with, this Bill, after 
some modifications which have been made 
in the last discussions, should be passed. 
The modified Bill is enough with which we 
can make a headway to a new opportunity. 

19.00 hrs. 

This House will get ample opportunity to 
make improvement on this Act subsequently 
on the basis of the experience we earn from 
the working of this institution. So, on behalf 
of the RSP, I give full support. We welcome 
the new Government which has kept its 
promise to the people. With these few words, 
I conclude. L II 

\...A. 0 ~ 
SHRI NANDU THAPA (Sikkim): Mr. 

DepUty Speak9'i7 Sir, my party welcomes the 
Bill and I rise to support it. In fact, all grounds 
pertainingtothe Bill have, by and large, been 
covered by now though discussions and 
many amendments, as we have seen. So, 
nothing substantial remains therein. The 
Indian democracy has withstood almost all 
the tests during the last 43 years after Inde-
pendence. The democracy has its deep roots 
in the country. There is no doubt about it. So, 
there is no apprehension or scope that if the 
media is left In the hands of the people to 
manage it without the Government's control, 
it would affect or destroy the democratic 
pattern in the country. 

We all know that the powerful electronic 
media-Radio and TV-has withstood the 
tests of the time. 

It has even survived the darkest days of 
the Emergency. Thus, it has come to this 
stage. 

Speaking about the Bill, regarding the 
board of governors, I am in agreement with 
some of my friends who have said that the 
term of the Governors must be three years 
and not six years. Six years will be a very 
long period for the board of governors. We 
do not know at the initial stage whether the 
media or the council or the Prasar Bharati 
agency is in the right hands or wrong hands. 

The other point I want to draw the atten-
tion of the Government to very specifically is 
about the external services of the All India 
Radio. Almost in all the countries of the 
world, the external radio services are con-
trolled by the Government. Of course, this 
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will also be controlled by the Government. 
But the Government must have a very clear 
and well thought-over control over the 
external services. The entire impression of 
the Government, the programme ot the 
Government, the image of the Government 
and the policy of the Government throughout 
the world depend on the programming of the 
external services of the All India Radio. 
Therefore, we want that the Government 
should think once again very carefully about 
the external services. We do not know how 
the electronic media functions tomorrow 
when it is autonomous. It is not that we are 
opposing the autonomy. 

Being a lone Member from the State of 
Sikkim, I appeal to all the Members on the 
right, on the left and at the centre-to pass 
this Bill unanimously. In case there are cer-
tain shortcomings, which may come up, we 
can always correct and consider them in the 
future. It is at a tnal stage. So, they should not 
obstruc~ the Bill at this stage. 

\...\...~ C\ 
DR IHAMBI DURAl JKarur): Mr. Dep-

uty Speaker, Sir, I am very grateful for giving 
me an opportunity to participate in this de-
bate. I may also congratulate our Minister 
who brought forward this Bill. HIS intention 
may be good. But we have to wait and see as 
to how he is going to implement. The State-
ment of Objects and Reasons has given 
laudable ideas which we welcome. He said 
that in this context he proposes to provide for 
the establishment of a Broadcasting Corpo-
ration of India to be known as Prasar Bharati 
and entrust to it the functions which are at 
present discharged by AIR and Doordarshan. 
He also said that innovate and dynamic 
ideas will be given forgiving more autonomy. 
There is no second thought while giving 
autonomy to this media. Nobody is against 
this Bill. But as he said, it must be genuine 
autonomy and not just in paper. ft should not 
be just for the sake of creating a Corporation 
and giving autonomy to it. It should be real 
autonomy. How are they going to implement 
real autonomy in this regard? Even the 
Congress Party said that they were inter-
ested to give autonomy by making a Corpo-
ration. When Corporations are formed, they 

may remain as Corporations in the rules but 
for practical purposes, we are not seeing any 
autonomy in most of the Corporations formed. 
We form Corporations in the public sector to 
give more powers but practically. all such 
Corporations are controlled by the Govern-
ment in power. We cannot deny that. Corpo-
rations are generally formed to get more 
financial assistance and improve the per-
formance. When Ministeries cannot do cer-
tain functions, the status of a Corporation is 
given to see that they function properly. Of 
course, there may be other reasons also. 
Our Prime Minister often said in public 
meetings that the Government must not 
misuse the media for its propaganda and 
also said that its programmes must not be 
covered more Misuse of the media for propa-
ganda must be restricted. This was his idea. 
I appreciate his intention. But how are the 
authorities going to implement this idea? We 
do not know about this. What is happening in 
Tamil Nadu? I want to mention certain things 
as the partner of National Front Government 
is there in power, in Tamil Nadu. How are 
they using the media? Even though it may be 
under the control of the Central Minister, 
they are magnifying and telecasting their 
own programmes. We are more critical on 
this point. Before the formation of the Na-
tional Front Government. the Chief Minister 
of the State criticised the functioning of the 
Doordarshan and AIR. He said that it is very 
partial and he also conducted Dharnas and 
demonstrations in front of Madras Door-
darshan. He criticised that his programmes 
were not fully covered. But what is happen-
ing now? When one puts on the TV in Tamil 
Nadu, you can find that the Madras Door-
darshan Kendra telecasting the program mes 
of Government of Tamil Nadu mostly. Even 
in them, the Chief Minister of Tamil Nadu is 
shown often. Madras Doordarshan is not 
worried about othe r parties. The prog ram mes 
and the statements of the leaders of the 
Congress Party and AIADMK are not at all 
covered. I do not know whether the National 
Front Government is following what they are 
preaching. They should sincerely advise the 
Madras Doordarshan Kendra to function 
impartially and must show the same way to 
this Corporation also. Section 4 deals with 
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the appointment of Governors. He should 
mention as to how they are going to select 
the Board of Governors when they form the 
Board. I want to say one thing in this regard. 
When they are forming such a kind of Corpo· 
ration and giving autonomy, they should not 
have persons who will work on part time 
basis. As suggested by many han. Mem-
bers, it is better to have a fuJI time man. 

Then about the functioning of the Coun-
cil, I should like to say that the Council should 
be a forum where all the complaints can be 
received and the grievances of the people 
may be solved. The Council should not be 
all-in all. It looks like a quasi-judicial body but 
it does not have the sufficient powerto solve 
"lll the problems and complaints which it will 
receive. 

There is one thing in which the Corpora· 
tion is lacking and that is, as suggested by 
many han. colleagues, the workers partici-
pation. There is no workers participation in 
the management. Therefore, I request that 
the Minister should see that the wo~ers may 
also be included in the governing body of the 
Corporation. 

Many hon. Members have demanded 
that second channel may also be given tothe 
States. When we are demanding a Corpora-
tion which is an autonomous body-which 
cannot be controlled by the Central Govern-
ment-how can we give second channel to 
the States? Therefore, my suggestion is that 
we can have any number of channels but 
one body can control one channel. This body 
may be more or less just like the Corpora-
tion. So, when We will have different Corpo-
rations, we can get good programmes and 
also because of the competition we can also 
increase the revenue. This Corporation can 
be controlled by the Government indirectly. 
I would suggest that sufficient representa-
tion may be given to peoples representa-
tives on these different bodies. Whatever 
autonomy you may give to this Corporation, 
the representatives of the people should be 
there who can give suggestions and do 

something forthe betterment of the Corpora-
tion. I request the Minister to see that a body 
is formed which will consist of the Members 
of Parliament. This body may be given the 
power as enjoyed by the financial commit-
tees so that it can effectivety control its 
functioning. In the name of autonomy the 
Corporation must not misuse the media. 
Therefore, it is the high time to think that the 
Corporation may be indirectly controlled by 
the representatives of people. It is very 
essential. 

[ Trans/ation1 

MR. DEPUTY SPEAKER: Shri Santosh 
Gangwar. 

SHRI J.P. AGARWAL: Mr. Deputy 
Speaker, Sir, only one minute please. A cal! 
for Maha Bandh for tomorrow has been 
given, so it would be very dfifficult for me to 
come to Parliament as I reside in Old Delhi. 
You are well aware with the incident that took 
piace the otherday in which Chidambaram 
Saheb was dragged out of his vehicle and 
assaulted. What security arrangements have 
been made for me for tomorrow? 

\\'-,)"-v 
SHAI S"ANTOSJjiSUMAR GANGWAR 

(Barei'lty): Mr. Deputy Speaker. Sir. I thank 
you for giving me time to speak on this 
important subject. Much has already been 
said on it by other Members who spoke prior 
to me, so I would not like to repeat those 
things. I would like to put only some sugges-
tions in brief. A mention has been made 
about public complaints under section 14 as 
no time-limit has been fixed for disposal of 
public complaints. I want that the matter 
should be reconsidered and time limit be 
fixed for effective disposal of these com· 
plaints so that the public may feel that a 
proper beginning has been made. Some of 
our hon. colleagues have expressed opin-
ions that other crewmen be also included 
under the proposed corporation for T. V. and 
Radio. This suggestion should be consid-
ered. The members are of this view also that 
the period of the 6 years is a bit longer. so it 
should be reduced to maximum 3 or 4 years. 



473 Prasi. r Bharati BHADRA G, 1912 (SAKA) Bill 474 

Sir, I would like to submit yet another 
point that the total income w(Juld be around 
Rs. 200 to 250 crores from it against the total 
expenditure of Rs. 400 crore per annum on 
it. If timely arrangements are not made to 
meet this shortage, it will adversely affect the 
proposed corporation which may fall under 
the hands of such persons who will not help 
in Increasing the income of the corporation. 
This is a very good step that has been taken 
by the Government. This will help in strength-
eni:lg the democracy for which we have 
been struggling after independerce. As it 
has been stated that we are relying on the 
B.B.C. forthe important News so it should be 
ensured that such thing does not occur again. 
The Government should not interfere into it. 
In the end, I would like to request the House 
to pass this important Bill unanimously so 
that a strong democratic set-up in the coun-
try IS estabflsed thereby. 

[English] 

SHRI MQ8ESHW/~£1...s.bY~ (Auran-
gabad): First of all, let me, thank you for 
giving me this opportunity. 

Mr. Deputy Speaker, Sir, I rise to sup-
port the Bill wholeheartedly. This Bill has 
passed a van vas of twelve years at the 
hands of the main OpPosition and somehow, 
it has conceived. Now, it is about to be 
delivered tomorrow, provided the so-called 
co-operation offered by the Congress Party 
comes forward. I am sure that we may not 
have to see the abortion of this Bill tomorrow 
if the proper co-operation is given. 

First of all, it is proposed to give auton-
omyoutofthis Bill and not the freedom of the 
electronic media which is one of the Election 
pledges given by the Janata Oaf. As prom-
ised, they have come forward with this Bill. 
Autonomy of Electronic media is one of the 
election pledges and people are expecting 
things to happen swiftly and hope that this 
pledge would be redeemed. 

In the draft Bill circulated, the Corpora-
tion is expected to safeguard the interests of 
the country and to protect the social values 

as enshrined in the Constitution. Fortunately, 
the Minister was kind enough to modify the 
Clause number 22 suitably and dropped the 
idea which was conceived originally_ 

We believe that the right to information, 
i.e. to be informed freely and truly, is para-
mount for the people. The Prasar Bharati Bill 
aims at freeing the media from the Govern-
ment and bureaucratic control. This has to 
be indeed welcomed. However, people have 
a genuine fear that the appointments on the 
Board of Governors may n01 be without bias. 
I propose that instead of calling them as 
Governors, you call them as Trustees or 
Directors. Therefore, it is suggested that the 
Governors may be picked up from the wealth 
of talent that we have in media film industry 
and music circles besides Administrators of 
fine arts and music in this country. 

As we approach the 21 st Century, a 
clear perception has to emerge about the 
aspirations of the youth and women. I sug-
gest that proper representation to women on 
the Board of Governors or Board of Directors 
may be given. Programmes with an ade-
quate coverage of problems relating to these 
two segments are mentioned in the Bill. We 
welcome this move. The Prasar Bharati 8ill 
also seeks to focus its attention on problems 
relating to the social justice aspect. There is 
a mention of combating exploitation and 
inequality, as also untouchability. 

High-sounding phrases, loud mention-
ing of pious intentions have been a regular 
feature in our country. I would insist that 
implementation, with sincerity, of such pro-
grammes, is essential to infuse confidence 
in the public at large. 

I would draw attention to the very rele-
vant portion in the Bill where regional broad-
casting has been emphasized. I propose 
that there should be two regular channels, of 
which on one channel, there should be na-
tional broadcasting, and the second channel 
should be exclusively reserved for the re-
gionallanguages. We can uphold the integ-
rity of this country only through the develop-
mentof regional language broadcasting units. 
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A note of warnIng whIle establishIng new 
channels and relay centres All efforts must 
be made to reach the remotest corners, 
where medIa IS yet to make rts presence felt 
At the moment, about 75% of the people are 
covered by thiS media, but there are so many 
other areas also wherein thiS faCIlIty IS re 
qUlred (Interruptions) 

The responsibility of the proposed Cor 
poratlon IS enhanced because the proposed 
CorporatIOn IS an integration of two eXisting 
unrts 

Finally I propose that there should be a 
permanent Chairman Women should get 
proper representation and beSides that there 
should be some charge I e licence fee for 
getting revenues I am also of the opinion 
that these Governors should not be called as 
Governors, but as Trustees 

The only fear which IS engaging the 
minds of the Inte:lectuals IS the ability of the 
Corporation to remain fair and truthful to the 
information to be prOVided to the people at 
large The Chairman Executive Governor 
and the CouncIl should be chosen In such a 
manner that a very Wide cross-sectIon of our 
people are adequately and duly represented 
The recrUitment board funding agenCies 
and the change-over of eXisting assets of the 
two Units can make the Corporation strong 
enough to fulfil the hopes and aspirations of 
our people 

We belong to a developing rather back-
ward region of a prosperous State People 
have been deprived of the good usage of the 
media for too long It IS hoped that thiS Bill Will 
result In the forming of Prasar Bharatl which 
would be meaningful, and tully acquaint rt 
seH WIth the objectIves set forth I welcome 
the expedrtlOus actIOn on ItS formatIon and I 
Wish the MinIster all success Thank you 
\,\~ 
'-~ _M_ATHEW (Idukkl) I 

have been very closely listening to all the 
speeches yesterday and today The House 
has been trying to find out the true extent, 

depth and also the content of the word au-
tonomy The diSCUSSions have been mostly 
on fInding out a sort of consensus regardrng 
autonomy 

In thiS connection, I would Irke to pornt 
out a very unpleasant truth, VIZ that the 
autonomy of the electronic media generally 
slgnrfles only a re-arrangement of political 
control A well known expert of the BBC by 
name Prof Anthony Smith IS on record thus 

"RadiO and TeleVISion are never left to 
emerge or grow alone anywhere, and 
Indeed can never be and always eXist 
as It were, In a condition of polrtlcal 
emergency either recovering from a 
reform or awaiting the next one" 

So thiS means, as has already been 
pOinted out by many colleagues here that 
absolute autonomy IS 11'1 a way very difficult to 
find It IS not poSSible Now, With thiS back 
ground I would like to pose certain ques-
tions and problems through you before the 
hon Minister 

The provIsions of the B III say that there 
are certain constitutional objectives In thiS 
BIll It IS dedicated to certain constrtutlonal 
obJectives, such as upholding SOCial and 
democratic values, SOCial JustICe, protecting 
diverse culture and also glvrng speCial atten-
tion to the fIelds of education, literacy, agri-
culture, enVironment, health, welfare and so 
on How can a media controlled by Indige-
nous caprtallsts, extreme rightists and com-
munalists discharge thiS most Important 
function? How can a few people, represent-
Ing only certain sections of the country, cer-
tarn areas only or certain Interests only, how 
can such a body of governors, fuHl1 thiS 
obJectIve? I al"" at a lo<;s to understand that 

Another thing whIch IS stipulated In the 
Bill IS that the media IS not to advocate any 
opinion or Ideology But thiS Bill does not 
make any statement as to how thrs could be 
put Into practice? You are settmg up an rron 
curtain of a kind of obscurantism and oppo-
srtlon to different Ideas and dIfferent views 
The much discussed Khula Manch JtseH IS 
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an example for this. So, Ido not want to give
so many other examples. There are, of
course, certain grandiose virtuous objec-
tives in the Bill which ring hollow when you
axamine the agency or instrumentality en-
visaged to implement these virtuous objec-
tives.

Now, there is a 10-member Board of
which six are part-timers. This is the main
instrumentality but there are no representa-
tives from trade unions. I mean there is no
stipulation forthat from trade unions, agricul-
tural labourers, Adivasis, untouchables.
There :s no provision for workers' participa-
tion. There is no one from producers, artis-
tes, engineers, media critics, viewers, listen-
ers and news readers. How can these objec-
tives be achieved by such a non-representa-
tive Board or body? Many friends have
suggested about functional autonomy. But I
would suggest that it should be a fully partici-
pative autonomy that only can perform the
enormous functions which arc anvlsaqcd in
the Bit!.

The Bill says that eminent persons will
be appointed on the Board of Governors and
all that. But we know that eminence in many
cases especially in our own country is a
product of political patronage. So, this also
has to be taken into consideration.

Then, regarding the accountability, I do
not want to repeat what has already been
discussed here. The management or the
controllers of the Media should be finally and
ultimately responsible to the people and
accountable to the people of India, I mean,
through the Parliament. That is all.

MR. DEPUTY SPEAKER: Dr. Shailen-
dranath Shrivastava.

[ Translation]

OR SHAILLENDRA NATH SHRIVAS-
TAVA (Patna): Mr. Deputy Speaker, Sir, I am
grateful to you for providing me opportunity
to speak.

[English]

SHR! .A.. CHARLES (Trivar.drum): Sir, i
am on a point of order. There is no quorum
in the House.

THE MINISTEROF SURFACETRANS-
PORT (SHRI K.P. UNNIKRISHN.A.N): I HAVE
BEEN IN THIS HOUSE FOR A Longer time
than the honourable gentleman. Ihave never
seen that the question of quorum is raised
when such a discussion is taking place.

MR. DEPUTY SPfAK:ER:: }!~.;::: ne
option now. Your Members wanted to speak,
that is why we are sitting. Otherwise, we
would have finished it earlier.

Let the quorum bel! be rung.

The bell is being rung.

MR. DEPUTY SPEAKER: Now, the
House stands adjourned to re-assemble
tomorrow at 11 A. M. as there is no quorum.

19.40 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, August 29,
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